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 बेकार  हो  गए  हैं।  में  चाहूंगा  कि  भारत
 सरकार  दस  हुजूर  टन  गेहूं  उत्तर  प्रदेश  का
 दे  दे  तो  ये  बेकरी  बल्द  नही  होगो  प्रौर
 मजदूर  बेकार  नहों  होगे  ।

 CINEMATOGRAPH  (SECOND
 AMENDMENT)  BILL—contd.

 MR.  DEPUTY-SPEAKER:  We  re-
 sume  discussion  on  the  Cinemato-
 gtaph  (Second  Amendment)  Bill
 which  was  adjourned  in  the  last  Ses-
 ‘BION,

 Mr.  N.  K.  Sanghi  to  continue  his
 speech.  He  is  not  here.

 Mr,  P.  ९ ह  Mavalankar.

 SHRI  P  G  MAVALANKAR  (Ah-
 medabad)  Mr  Deputy-Speaker,  Sir,
 ]  am  sorry  that  this  Bill  has  had  to
 Wait  until  this  Session  for  considera-
 tion  and  final  passing  But  I  am  glad that  it  gives  me  now  an  opportunity to  speak  briefly  on  some  of  the  piovi- si0ns

 This  House  will  iecall  the  debate,
 snteresting  ang  instructive  ay  jt  was, on  the  various  provisions  of  this  Bull
 Many  hon  members  expressed  their
 views  on  subjects  ranging  from  cen-
 soiship  and  the  duties  and  functions
 of  the  Board  of  Censorship  to  what
 kind  of  problems  are  faced  by  the  film
 producers  and  so  on.  I  frel  that  the
 300  of  censorship  is,  of  course,  impor- tant  in  any  decent  and  civiltsea  so-
 ciety,  but  it  is  very  difficult  in  any
 such  democratic  and  free  society  to
 determine  where  exactly  the  Board
 of  Censorship  should  stop  and  jet  the
 public  taste  and  pubhe  opinion  play
 a  dominant  role  over  the  Board  of
 Censorship.  After  all,  the  Censorship
 Board  is  there  to  determine  that  cer-
 tain  things  are  good  for  public  taste
 and  certain  things  are  not  goog  for
 Public  taste.  But  if  you,  in  that  an-
 xiety  and  enthusiasm,  let  this  Cen-
 sorship  80870  do  somethings  which
 ought  to  be  governed  by  public  opi-
 nion  en@  public  taste  and  public  edu-
 cation,  then,  I  am  afraid  the  Board
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 of  Censorship  will  have  much  vaster
 powers  and  there  will  be  areas  where-
 in  the  Censorship  Board's  intervention
 would  be  rightly  and  legitimately
 termed  as  interference.  Therefore,  |
 feel  that  many  :mportant  and  delicate
 questions  and  issues  arise  out  of  the
 functioning  of  the  Censorship  Board
 and  |  hope  the  Minister  with  his  usual
 skill  and  enhghtenment  and  under-
 standing  of  the  problems  and  issues
 involved,  will  see  to  it  that  both  in
 terms  of  the  enactment  of  the  Parla-
 ment  and  in  terms  of  rules  and  regu-
 lations  and  conventions  which  are
 much  more  important—than  the  first
 two,  conventions  and  traditions—good
 films  are  exhibited  in  this  country  and
 good  films  are  produced  which  85
 much  more  important,  and  the  func-
 tioning  of  the  Censorship  Board  is
 arranged  in  such  a  way  that  although
 it  is  bound  to  keep  good,  rather  rea-
 sonable,  restraints  on  the  production
 and  exhibition  of  various  films,  in
 doing  sa,  the  individual  citizen’s  free-
 doms  and  fundamental  rights  are  in
 no  Way  jeopardised.  So,  this  diffe-
 rence  or  distinction  between  liberty
 ang  licence  is  always  very  thin.  One
 cun  always  take  the  argument  that
 One  is  for  liberty  and  one  can  go  on
 extending  that  argument  ang  stretch
 it  to  the  logical  and  which  may  per-
 haps  result  into  some  sort  of  a  licence.

 MR  DEPUTY-SPEAKER:  Now,  it  is
 not  only  that  this  dividing  line  is  thin,
 it  has  hecome  blurred  altogether.

 SHRI  P.  5  MAVALANKAR:  I  think
 it  i8  Very  important  that  we  do  main-
 tain  this  distinction  between  liberty
 and  hcence  and  I  remember  it  was  the
 great  poet  Milton  who  in  his  epic  poem
 ‘Paradise  Lost’  also  said—I  think  I  am
 almost  right  in  quoting  his  couple  of
 lunes  He  was  talking  about  the  people
 at  large.

 “Licence  they  mean  when  they
 cry  liberty.”

 So.  after  sll  one  can  really  degenerate
 into  a  sort  of  @  licentious  position  in
 the  matter  of  freedom  and  funda-
 mental  rights.
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 ‘All  the  same,  I  do  believe  that  the
 function  of  the  Censorship  Board  is
 very  delicate,  responsible  and  ag  I  said,
 although  it  must  put  reasonable  rést-
 raints  on  these  matters,  it  should  not
 do  anything  whereby  the  liberties  and
 the  fundamental  rights  of  the  citizens
 of  this  Republic  will  be  curtailed.

 The  functions  of  the  Censorship
 Board,  to  an  extent,  are  negative.  It

 is  asking  the  people  not  to  see  certain
 things  and  prevents  them  from  seeing
 certain  things,  it  is  asserting  that
 certain  things  are  not  good  for  public
 taste.  I  realise  these  negative  func-
 itons  are  not  always  popular  or  palat-
 able  to  some,  sometimes  even  to  many.
 Nonetheless,  these  functions  they  do
 perform.  But  I  do  feel  that  the  Board
 will  not  be  concerned  merely  with  the
 negative  functions  ang  certainly  when
 the  Film  Censorship  Board  is  being  dis-
 cussed,  we  shall  be  able  to  assert  in
 our  debates  on  the  functioning  of  the
 Board,  that  these  responsibilities  and
 challenges  of  the  new  times,  the
 modern  times  are  being  realised,
 accepted  ang  implemented  by  the
 Members  who  belong  to  the  Board  of
 Censors,  There  is  what  is  called  3
 generation  gap  all  the  time.  In  fact.
 the  generation  gap  is  there  from  the
 times  of  Socrates  onwards.  It
 is  not  somet*ing  which  is  new
 to  us  today.  But  since  the
 end  oof  the  Second  World
 War  in  1945,  we  see  tremendous
 strides  recorded  and  registered  in
 science  and  technology.  and  the
 world  has  become  so  vast,  50  quick  is
 the  pace,  ideas  move  so  fast,  fashions
 move  so  fast  and  fashions  die  also
 so  fast,  new  fashions  come  in  rapidly
 and  so  also  tastes  change  very  fast!
 Therefore,  what  you  considered  good
 or  bad  yesterday  may  not  be  consi-
 dered  good  or  bad  today.  Therefore,
 in  a  sense,  the  Censor  Board’s  job  is
 Aiffcult  because  the  people  who  sit
 on  the  Board  of  Censors,  as  they  are
 experienced  and  seasoned  people,  may
 he  having  ideas  which  have  become
 out  of  date,  if  not  out  of  tune  with
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 the  accepted  ideas  of  public  morality
 of  the  day.

 Therefore,  what  I  was  telling  is
 that  the  Censorship  Board  will  have
 to  face  these  challenges  and  responsi-
 bilities  with  greater  awareness.

 We  have  also  come  to  a  stage  in
 our  country  and  the  world,  and  our
 country  is  not  to  be  excluded  in  this
 matier  particularly,  and  that  is,  where
 permissive  socicty  has  also  been  &
 matter  of  not  only  discussion  but  is
 a  matter  for  experience.  Parents,
 professors  and  teachers,  leaders  and
 social  workers  and  even  party  politi-
 cians  wherever  they  go,  especially
 when  they  are  confronted  with  the
 youth,  they  find  quite  often  this  phe-
 nomenon.  One  of  the  important  rea-
 sons  for  this  confrontation  is  that
 there  is  a  different  approach  to  what
 can  be  called  permissive  and  what
 cannot  be  tolerated  as  permissive  and
 permissible.

 MR.  DEPUTY-SPEAKER:
 that  is  passing  out.

 Even

 SHRI  P.G.  MAVALANKAR:  I
 feel  that  if  we  live  as  we  do  in  the
 modern  times,  there  is  this  permis-
 sive  society  where  all  our  ideas  about
 novels,  short  stories,  films  and  all
 kinds  of  human  exercises,  cultural
 exercises,  and  intellectual  exercises
 undergo  a  radical  change.  Of  course,
 I  do  not  like  in  the  name  of  decency
 and  morality  to  do  anything  which
 would  thwart  the  legitimate  aspira-
 tions  of  younger  generations,  younger
 minds.

 About  youth  and  films,  a  lot  has
 been  said;  there  are  films  which  can
 be  seen  by  adults  only  and  there  are
 films  meant  for  universal  exhibition.
 Where  it  is  a  case  of  films  which  are
 meant  for  adults  only,  we  find  per-
 sons  who  are  not  adults,  are  alzo  go-
 ing  there  to  see  those  films.  That  {!s
 because  there  ig  a  certain  lacuna  in
 the  general  film  which  they  try  to
 get  by  going  to  such  films.  What  I  do
 feel  is  that  we  should  be  a  little
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 more  free  in  our  understanding  of
 our  youth,  more  liberal  in  this  regard.
 Some  persong  seem  to  think  in  this
 light,  ‘when  we  were  young  we  did
 not  do  like  thss,  therefore  you  should
 not  do  like  this’  ‘you  should  do  this’
 etc,  {  think  there  is  a  certain  ele-
 ment  of  jealousy  also  in  this  respect.
 There  is  a  sort  of  dichotomy  between
 what  the  younger  generation  gets  now
 and  whal  the  older  people  got  when
 they  were  young  and  this  creates  a
 soft  of  jealousy,  if  I  may  889  s0.
 Thereture,  what  I  feel  is  that  our
 youth  must  be  enabled—not  permit-
 ted—to  view  the  films  which  they  like
 barring  of  course  some  of  the  basic
 lumitations  because  the  impact  of  the
 films  on  the  young  minds  is  tremen-
 dous,

 SHRI  R.  R.  SHARMA  (Banda):
 What  are  those  basic  limitations?

 SHRI  P.  G.  MAVALANKAR:  Basic
 limitations  are  those  limitation,  which
 will  stop  us  from  destroying  our  basic
 principles,  our  basic  values,  and  in
 domesti,  parlance,  these  are  called
 Satyam,  Shiram,  Sundaram.  I  do  not
 want  to  enter  into  an  gergument
 tecau  ७  my  time  is  short.  My  esteem-
 ed  friend,  the  hon.  Munster,  Shri
 Gujral,  is  knowledgeable  and  he
 knows  how  film,  have  a  tre-
 niendous  impact  on  young  minds.
 People  in  the  country  who
 ure  ty  and  large  illaterate
 get  tremendous  impact  through  the
 media  of  films  and  television.  I  want
 to  ask  him:  Have  we  really  made  any
 effurt  seriously  to  enquire  in  regard  to
 the  ed:.cational  planning  of  the  tele-
 vision  programmes?

 MR,  DEPUTY-SPEAKER;  I  wonder
 whether  that  comes  within  the  scope
 of  this  Bull.

 SHRI  P.  G  MAVALANKAR:  Sir,
 it  ig  only  as  an  illustration  that  I
 refer  to  this.

 MR.  DEPUTY-SPEAKER:  There
 are  some  limitations.
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 SHRI  P.  G.  MAVALANKAR:  I
 only  wanted  to  convey  that  this
 aspect  cunnot  be  ignored.  Creativity,
 art  and  imuginativity  are  the  things
 which  must  neve:  be  curhed  by  any-
 thing  which  the  Board  of  Censors  do.
 Civibty,  decency  and  integrity  must
 never  be  allowed  to  be  passed  over.
 Films  ang  television  have  a  special
 value  and  significance  that  must  be
 never  just  sight  of.  These  are  the
 points  which  I  wanted  to  express.
 Thank  you.

 et  ex  प्रताप  सिंह  (बाराबंकी।  :

 माननीय  उपाध्यक्ष  महोदय,  आपका  हृदय
 में  प्रभारी  हूं  जो  धाप  ने  मुक्त  को  चलचित्र

 (दूसरा  संशोधन)  विधेयक,  i973  पर

 प्रपने  विचार  प्रकट  करने  का  प्रचार  दिया  ।

 मैं  इस  का  सेन  करने  के  लिये  खड़ा  हुआ

 हूं 1

 मान्यवर.  जैसा  कि  माननीय  सदन  को

 ज्ञात  है  कि  अखिल  भारतीय  काग्रेस  कमेटी

 ने  केवल  देश  में  सामाजिक  कौर  प्राथमिक

 विपत्ति  को  ही  समाप्त  करना  चाहती
 है,  वरन्  वह  सचदेव  इस  बात  का  ध्यान  रखती

 है  कि  हमारे  देश  की  जो  सकती  है,  जो  परंपरा यें

 है,  देश  के  जा  झादर्ण  है  जो  मूल्य  है,  उन  की

 भी  रक्षा  हो  ।  मान्यवर,  मै  प्र पने  सूचना
 तथा  प्रसारण  मंत्रालय:  के  सुयोग्य  तथा

 ग्र नभ वों  मो  श्री  गुजराल  को  इस  बात  के

 लिये  बधाई  देन!  चाहता  हू  कि  वे  इस  विषय

 में  गहरी  रुचि  लेत  है  ।  उन्होंने  इस  विधेयक

 को  बहुत  चिन्तन,  मतन  के  पश्चात्‌  यहाँ

 माननीय  सदस्यों  के  समक्ष  विस्तृत  रूप  मे

 प्रस्तुत  किया  है  !

 श्री मनु,  पह  फिल्‍म  उद्योग  भारत  के

 लिये  एक  बहुत  महत्वपूर्ण  उद्योग  है  ।  विश्व

 के  समस्त  देशों  की  तुलना  में  भारत  मे  सब

 से  प्रतीक  फिल्मे  बातों  हैं  कौर  जहा  तक

 दर्शकों  का  प्रश्न  है,  इन  में  वृद्ध,  युवा,  बालक,

 स्त्री,  पुरुष,  सभी  के  लिये  मनोरंजन  का

 साधन है  ।  इन  फ़िल्मों  में  सभी  लोगों  को
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 [श्री  ६ ह  प्रताप  सिह]

 एक  आदर्श  जीवन  का  सन्देश  मिलता  है
 कौर  एक  प्रकार  से  यथार्थ  जीवन  का  उन
 के  सामने  चित्रण  प्रस्तुत  होता  है  ।  हमारा
 केन्द्रीय  फिल्‍म  सेंसर  बोर्ड  “चलचित्र  अभी-
 नियम,  1952”  के  धन्तमेंत  स्थापित  हुमा
 था  ।  भारत  मे  सार्वजनिक  प्रदर्शन  के  लिये
 फिल्म  प्रमाणित  करने  के  हेतु  बोर्ड  के  मार्ग
 दर्शनार्थ  मूल  सिद्धान्त  चलचित्र  अधिनियम,
 l952  की  धारा  s(@)(i)  मे  दिये  गये

 है  जो  इस  प्रकार  है--

 “यदि  फिल्‍म  को  प्रमाणित  करने  वाले
 सक्षम  प्राधिकारी  के  विचार  से  कोई  फिल्म
 यो  उस  का  कोई  अंश  देश  की  सुरक्षा,  विदेशों
 के  साथ  मित्रता  के  सम्बन्ध,  तार्वजतिक

 शान्ति,  सुरुचि  ण  नैतिकता  के  विरुद्ध  हो
 युवा  उस  से  किसी  अपराध  की  प्रेरणा
 मिलती  हो  तो  वह  सार्वजनिक  प्रदर्शन  के
 लिये  प्रमाणित  नहीं  को  जायगा  क्

 इस  से  यह  बात  स्पष्ट  हो  जाती  है  कि

 हमारी  सरकार  का  दृष्टिकोण  फिल्‍मों  के
 बारे  में  क्या  है  |

 श्रीमन्‌.  केन्द्रीय  फिल्‍म  सेन्सस  बोझ  ने
 2  फरवरी,  970  को  अपनी  एक  विशेष
 बैठक  में  फिल्‍मों  में  चुम्बत,  नग्नता  तथा
 अ्रग्लीलता  पर  विचार  किया  |  उस  का  जो
 साराश  था,  वह  मैं  श्राप  के  सामने  उद्धृत
 करना  चाहता  हु--

 “जब  कि  भारतीय  फिल्‍मों  के  निर्माता भो
 को  अपनी  फिल्में  बनाने  की  स्वतंत्रता  हो,
 बोई  के  सदस्यों  का  यह  मत  था  कि  भारत
 में  सेंसरशिप  को  ऐसी  अनुमति  नहीं  होनी
 चाहिये  कि  वहू  चुम्बन,  नम्रता  झा  भ्र श्लील ता
 की  इजाजत  दे  सके  "

 श्री मनु,  सूचना  तथा  प्रसारण  मंत्रालय
 को  परामर्शदात्री  समिति  की  एक  बैठक  में
 बैंक  एक  ही  पीछा  था--

 (and

 “क्या  सरकार  ने  खोसला  समिति  को
 माल्या  के  उस  अंस  को  स्वीकर  कर  लिया
 है  जिस  में  कहा  गया  है  कि  यदि  कथा
 के  प्रसंग  में  चुम्बन  तथा  नम्रता  का  प्रदर्शन
 किया  जाता  प्रावश्यक  हो  तो  उसे  सार्वजनिक
 प्रदर्शन  के  ऋतु  प्रमाण-पत्र  दिया  जाय  |
 “इस  प्रश्न  के  उत्तर  मे  कहा  गया-'  न  तो
 चलचित्र  प्रीमियम  कौर  न  ही  इम  के
 अन्तरगत  बने  नियम  विशिष्ट  रूप  से  यह  कहते

 है  कि  फिल्मो  में  चुम्बन  की  इ  जा जत  नहीं  दो
 जानी  चाहिये  1  सरकार  ने  फिल्मो  में  चुम्बत
 के  प्रदर्शन  के  बारे  मे  कोई  विशिष्ट  भ्रनुदेश
 नहीं  जारी  किये,  फिर  भी  निर्देश  संख्या

 (ज)  3  (5)  &  प्रस्तुत  चुम्बन  की  इजाजत
 नहीं  है  ।  निर्देश  स>  (घ)  (म)  के  प्रदत्त
 नग्नता  की  स्थिति  को  इजाजत  नहीं  है  t
 मान्यवर,  इस  बात  से  हमारी  सरकार  की,
 हमारे  मंत्नालय  की,  नीति  बहुत  स्पष्ट  हो
 जाती  है  f

 arr  समिति  ने  इस  सम्बन्ध  में  जा

 कहा  है,  श्रीमन्,  मैं  उसे  भो  उद्धृत  करत
 चाहता  हु--

 “यदि  कहातो  के  फिल्मांकन  में  चुभन
 या  नम्रता,  शरीर  का  प्रदर्शन  दिखा 4
 जाता  आवश्यक  है  तो  एम  शाट
 को  काट  देने  का  कोई  कारण  नहीं  होना
 चाहिये,  बनतें कि कि  ऐसा  वही  सूझ-बूझ  तथा

 सुरुचिपूर्ण  ढंग  से  किया  गया  हों  प्रौर  वह

 कामुक  तथा  भौंडा  न  लगे  ।  इस  तरह  सुरुचि-
 पूर्ण  फिल्‍म  बताने  वाले  निर्माता भों  को  प्रोत्।-

 हन  मिलेगा  ।  केसर  बोह  को  चाहिये  कि  ऐसी
 फिल्‍मों  को  जो  भ्र पने  भोंडे  शौर  प्रीनीत
 फिल्मांकन  के  कारण  कुल  मिला  कर  रही
 तथा  हानिकारक  दिखाई  दे,  प्रदर्शन  की

 इजाजत  न  दे  "

 मान्यवर,  खोसला  समिति  को  दस
 रिपोर्ट  के  सम्बन्ध  में  हुमारे एक  प्रश्न  के  उत्तर
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 में  कहा  गया  जीते  मैं  उद्धत  करना  चाहता

 हूँ

 सरकार  का  सियार  दम  टिप्पणीं  को
 शाब्दिक  भाव  में  स्वीकार  करने  का  है  1
 वास्तविक  मसला  चुम्बन  प्राणी  का  नहीं
 हैं  वरन्‌  सुरुचि  शोर  कला  का  प्रस्तुतीकरण
 का  है  शौर  केन्द्र  सरकार  फिल्म  सेंसर  बोर्ड
 से  सदैव  यह  ाप्रह  करती  रहेगी  कि  वह
 कलात्मकता  तथा  सुरुचि  को  धवान  में  रखें  ।
 मेरे  विचार  मे  सावे  अधिक  प्रदर्शन  के  सम्बन्ध
 में  सरकार  को  यह  नीति  बहुत  स्पष्ट  है  ।

 श्री मनु,  वीपी  सरकारी  नीति  इम
 सम्बन्ध  में  बहुत  स्पष्ट  है  फिर  भा  बह
 सत्य  है  कि  सेंसर  बोई  द्वारा  कभी  कमी  सदा-
 चार  शिष्टाचार,  सुरुचिपूर्ण  तवा  कलात्मक
 के  शब्द  के  मना  का  खिन्न  विश्व  रूस  से  इस
 का  उपभोग  होता  है  ।  साथ  ही  यह  बात
 भी  है  कि  कभो  ककनों  फिल्म  सेंसरवोईड  के
 एक  सदस्य  के  विचार  में  सदाचार,  शिष्ट-
 चार  सुरुचि  प्रौढ़  कलात्मकता  का  एक
 ्य  होता  है  धौर  दूसरे  सदस्य  के  विवार  मे

 दूसरा  द्य  हाता  है.  1  इसे  तरह  से  यह  भी
 सत्य  है  कि  कमी  करो  एक  हो  फिल्‍म  के  एक
 प्रकार  के  दृश्य  को  उचित  मानते  है,  सुरुचि-
 पूर्ण,  कलापूर्ण  मानते  है  करार  दूसरों  फिल्म
 में  बसा  नहों  मानते  ।  यह  सत्र  बाते  है  ।  मै
 समझता  है  उसी  कारणा  से  हमारे  सुयोग्य
 बती  जो  एक  विस्तृत  विधेयक  यहां  पर
 लाये  हैं  जिस  से  सेंटर  बोई  को  कृमियों  को

 दूर  कर  सके  |

 साथ  ही  माथ  एक  धौर  भो  प्रश्न  है
 जिसे  श्राप  को  विचार  मे  रखना  होगा  ।

 सरकार  की  नीति  हम  सम्बन्ध  में  बहुत  साफ

 होते  हुए  भी  कि  सरकार  चाहता  है  कि  कोई

 ऐसी  फ़िल्म  न  बने  जो  थोडी  हो  परन्तु  करो

 कभी  कुछ  ऐसी  ज़िम्मे  अनप  हैं  !  उस  का

 कारण  यह  है  कि  भाप  जानते  है  कि  पर्द

 की  स्थिरता  ध्रत्िव्यक्षि  की  चेतना  के
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 प्रश्नगत  जाती  हैं  ।  हमारे  मौलिक  प्रति-
 कारो  में  जो  भ्रभिव्यक्ति  को  स्वतंत्रता  है
 यह  पर्दे  को  स्वतंत्रत।  के  भ्रन्तर्गत  प्रति  है  ।
 कमो  कमो  हमारा  सरकार  ने  कुछ  फिल्मो
 को  भ्रस्व्रीका/र  किया,  परन्तु  न्यायालय  से
 उन  को  छुट  मिल  गई  ।  तो  ऐसी  स्थिति  भी

 होती  &  जिसे  हमे  नहों  भूलना  चाहिये  ।

 इसलिये  यह  कहना  कि  सरकार  को  नीति
 के  लचीलापन  है,  यह  उचित  बात  नही  है।

 जैसा  मैंने  कहा  सुरुचिपूर्ण  प्रौढ़  कला-
 मकता  के  सम्बन्ध  में  न्यायालय  की  बात

 का  एक  और  उदहरण दे  कर  पनी  बात

 समाप्त  कूगा ।  फिल्‍म  बोर्ड  मैगज़ीन
 के  नव  वार्षिक  नम्बर  के  मुख  पृष्ठ  पर  एक

 हमारे  प्रतिनिधि  शशि  कपूर  ओर  अभिनेत्री
 सिस्टम  का  नस्त  चित्र  प्रस्तुत  हुआ  ।  सिम्मी

 ने  बम्बई  न्यायालय  में  मानहानि  का  मुकदमा
 दायर  किया  जिस  पर  न्यायालय  ने  यह
 निर्णय  दिया  जो  मैं  श्राप  की  भ्र नुम ति  से  कोट
 करता  हूं

 “No  right  thinking  person  would
 consider  the  picture  to  be  inartistic
 or  below  taste  and,  as  such,  would
 not  defame  her”

 लो  इस  के  लिये  सरकार  के  सामने  कठिनाई
 जाती  है।  जब  इस  प्रकार  के  निर्णय  हो  जाते

 हैं  तो  यह  कहना  कि  सरकार  चाहती  है  कि
 इस  प्रकार  के  चित्र  दिखाये  जायें,  या  मांग-
 जोनों  में  ऐसे  चित्र  शाये  तो  सरकार  पर  यह
 आरोप  निराधार  होगा  t

 हमारा  विश्वास  है  कि  जो  विधेयक
 मंत्री  जी  ने  उपस्थित  किया  है  बहुत  सोच

 समझ  कर  पौर  पूशनबूभ  से  रखा  गया  है  कि
 पूर्णकालीन  भ्रफ्पक्न,  सदस्य  शौर  अ्रसेससं

 होंगे,  हम  से  हमें  विश्वास  है  कि  इन  के  पास
 धिक  समय  होगा  जिस  से  फिल्मों के  बारे में
 प्रधिक  सूस दस  के  साथ  निर्णय  य  लिये  जायेगें
 ate  जो  गया  सैरो  होगा  उस  में योरप,
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 (ot  र्द्र  प्रताप  सिह]

 चरित्रवान  और  ईमानदार  लोग  रखे  जायेगे
 जिन  के  सामने  सदाचार,  शिष्टाचार,  सुरुचि

 और  एकला पूर्ण  प्राणी  शब्दों  का  वही  र्थ

 होगा  जो  हमारे  राष्ट्रीय  जीवन  के  हिंत  में

 होगा  i

 इधर  कुछ  हमारी  फिल्में  बनी  है  जो

 अच्छी  कही  जा  सकती  है।  जहां  पर  हम
 आदर्शों  की  बात  करते  है,  हमारे  सामने  एक
 और  यह  प्रश्न  है  कि  क्या  होना  चाहिये  प्रौढ़
 क्या  हो  रहा  है।  एक  ओर  हमे  प्राचीन  प्रदर्शनों
 की  रक्षा  करनी  है  शौर  दूसरी  शोर  जो

 वर्तमान  यथार्थ  है  उसे  नहीं  भूलना  चाहिये  ।

 इसलिये  कुछ  इधर  समानान्तर  फिल्मे  बनी

 हैं,  कौर  उच्च  कोटि  की  बनी  हैं  ।  मगर  उन
 फ़िल्मों  की  तरफ़  से  अपनी  भ्राखें  मूल  लेना

 चाहें  तो  उसे  उपयुक्त  नही  माना  जा  सकता  ।

 उन्हें  हमे  स्वीकार  करता  होगा  पौर  नये
 समाज  में  नवीन  मूल्यों  की  जो  रचना  हुई  है
 उसे  हमे  स्वीकार  करना  होगा  ।  हमारे
 मंत्री  जी  के  नेतृत्व  में  इस  विधेयक  के  द्वारा

 हमारा  सेसर  बोर्ड  भारत  की  जनता  की  जा
 भावतायें  ओर  प्ाकाक्षाये  हैं  उस  के  सरनू-
 सार  काम  करेगा,  ऐसा  हमारा  विश्वास  है।

 हमें  बनानी  हे  तकदीर  अपने  हाथों  से,

 खुद  अपने  वक्‍त  के  परवरदिगार  है  हम
 लोग  \  ”

 इन  शब्दों  के  साथ  मैं  इस  विधेयक  का  समर्थन
 करता  हूं  ।

 SHRI  ऊ.  TOMBI  SINGH  (Inner
 Manipur)  I  support  this  Bull.  I
 fully  support  what  my  hon.  friend
 Shr:  Rudra  Pratap  Singh  has  said.
 This  Bill  ys  very  comprehensive  and
 elaborate,  and  as  such  the  amendment
 cannot  be  considered  to  be  in  any
 Way  8  casual  approach.  This  indi-
 cater  the  serious  thinking  on  the  part of  the  Government  of  India
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 The  hon.  Minister  has  introduced
 certain  measures  to  introduce  new
 committees  and  also  to  restructure
 certain  committees  for  proper  cen-
 soring  of  the  films,  The  quertion  is
 whether  more  restructing  of  the
 committees  or  the  introduction  of  new
 committees  wil]  be  sufficient  or  not.
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 My  hon.  frend  Piof.  Mavalankar
 has  very  mghtly  referred  to  public
 tustes,  Now,  we  are  in  a  very
 sviigus  dilemma.  We  have  to  re-
 examinc  where  we  stand  so  far  as  the
 film  industry  is  concerned,  It  is
 ,ery  good  that  we  are  aware  of  it,
 and  the  Government  have  shown
 their  awareness  of  the  problem.  The
 film  industry  has  been  left  to  itself
 for  a  number  of  decades  Over  the
 decades,  it  has  developed  into  a  trad-
 tion  of  its  own.  It  looks  as  if  ७  hybrid
 taste  which  is  neither  Indian  no
 foreign.  and  sometimes  a  very  bitter
 and  hostile  taste  is  imposed  or  ४५
 It  muy  look  as  if  =o  we  ०१६  suncon-
 cerned  Those  of  us  who  have
 reacheq  middle  age  or  those  who
 have  become  adults  may  look  very
 unconcerned  about,  but  it  concerns
 our  own  children  What  we  see  in
 the  films  concerns  our  own  children
 The  generation  gap  is  being  reficcted
 in  our  own  society  and  im  our  own
 families.  Naturally,  the  question  be-
 comes  a  very  relevant  one  before  we
 consider  any  measure  for  amendment
 of  the  main  Act.

 While  welcoming  the  measures
 taken,  I  would  like  to  biggest  u
 few  very  sahent  measures  which
 require  the  serious  attention  of
 the  Government.  I  think  it  is  time
 that  Government  re-examine  the
 desirability  of  declaring  o  national
 policy  on  film  industry.  The  qucs-
 tion  has  been  asked  whether  we
 would  like  to  nationalise  the  industry
 I  would  submit  that  this  cannot  be
 considered  in  isolation.  We  have  to
 consider  the  need  for  nationalisation
 of  the  industry  in  relation  to  the  social
 demand,  the  preservation  of  certain
 values  and  the  need  for  introducing
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 new  standards  in  our  films.  When
 we  compare  our  films  with  foreign
 films,  I  do  not  know  what  percentage
 of  the  standard  that  we  see  in  the
 fereign  countries  is  refiecteq  in  the
 few  films  that  have  access  to  our  thea-
 tres.  Only  a  small  percentage  of
 foreign  films  are  being  shown  in
 India,  but  then  from  these  few  films
 that  we  get,  it  is  not  merelly  the  mo-
 ral  aspect,  not  merely  the  taste,  but
 it  is  also  the  technical  perfection  of
 the  films  displaying  the  standard  of
 the  scientific  and  technological  deve-
 lopments  in  different  countries  that
 have  to  be  taken  into  account.

 ३5  hrs.
 When  we  talk  of  censorship,  natural-

 ly  we  are  conscious  of  our  orthodexy.
 We  have  been  orthodox  in  many
 ways.  It  is  right  that  we  should  be
 orthodox.  Only  by  orthodoxy,  we
 preserve  our  tastes  and  values,  but
 there  is  a  limit  to  orthodoxy.  Along
 with  the  need  for  preservation  of  our
 values  and  tastes,  we  have  to  see  that
 censorship  must  be  directed  to  see  or
 emphasise  the  aspect  of  scientific  per-
 fection.
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 MR.  DEPUTY-SPEAKER:
 will  direct?

 Who

 SHRI  N.  TOMBI  SINGH:  Govern-
 ment.  I  am  urging  them  through
 you  and  Parliament.

 MR.  DEPUTY-SPEAKER:  The  Bill
 proposes  to  give  Government  very
 limiteg  powers,  only  to  revise  in  res-
 pect  of  sovereignty,  integrity,  public
 morality  and  things  like  that.  What
 direction?

 SHRI  पर,  TOMBI  SINGH:  With  due
 respect  to  your  views....

 MR.  DEPUTY-SPEAKER:  I  am
 mentioning  the  aspect  of  the  Bill,  not
 my  views.

 SHRI  N.  TOMBI  SINGH:  This  co-
 vers  widely  and  comprehensively  cer-
 tain  aspects.  While  Government  would
 like  to  restructure  certain  committees
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 which  aims  at  inducting  certain  whole-
 time  incumbents  in  the  censorship
 committees  so  that  they  will  maintain
 a  sort  of  continuity  in  the  examination
 of  iilms,  the  question  is  whether  we
 should  allow  the  present  trend  to  go
 on.  As  I  have  said  earlier,  the  film
 industry  being  in  the  private  sector
 they  require  to  fun  the  industry?  Our
 themselves  and  they  have  devetoped
 a  tradition  of  their  own  thereby  giving
 rise  to  a  number  of  problems  on  the
 side  of  production  and  _  distribution.
 These  problems  mingling  together  have
 just  confounded  our  generation  and  it
 is  time  we  gave  serious  thought  to  it.
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 There  is  one  aspect,  of  the  produ-
 cers  versus  censors  who  always  appear
 hostile  an  cruel.  The  producers  have
 to  see  the  commercial  aspect,  the  box
 Office  aspect.  This  is  very  true  but
 who  are  who  run  to  the  box  offices
 and  contribute  the  necessary  money
 they  require  to  run  the  industry?  Our
 own  children  who  are  set  against  us.
 So  when  a  film  is  produced  and  cen-
 sored,  how  can  we  separate  the  two,
 namely  the  industry  and  _  ourselves?
 In  this  view  the  question  of  nationalis-
 ing  the  film  industry  has  td  be  re-
 examined.  I  would,  therefore,  sug-
 gest  that  if  Government  cannot  with
 the  existing  machinery  protect  the
 tastes  ang  introduce  further  develop-
 ment  in  the  film  industry  to  suit  the
 development  of  the  younger  genera-
 tion  we  have  to  examine  the  question
 of  nationalising  films.  A  committee
 should  examine  the  gap  that  exists
 between  what  is  on  the  stage  and  jyhat
 we  find  in  reality  in  our  society.  Per-
 haps  a  random  survey  will  tell  us.
 From  what  we  have  heard  of  the  ex-
 perience  of  other  countries,  I  feel  that
 there  is  not  as  much  difference  or  gap
 in  those  countries  as  we  find  in  our
 country  between  our  films  and  our
 real  life.  Why  is  it  sc?  This  gap  has
 to  be  narrowed  down  and  in  order  to
 do  so  perhaps  the  Government  wi!l
 require  control  of  the  industry  inten-
 sively  and  extensively  and  perhaps
 nationalisation  should,  sooner  or  later
 be  done.  I  invite  the  attention  of  the
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 Shri  N.  Tombi  Singh}
 Government  to  this  aspect  of  the  mat-
 ter.

 MR.  DEPUTY-SPEAKER;  The  mvre
 and  more  I  listen  to  the  speeches,  the
 more  and  more  confused  I  become  my-
 self!

 gris):  Mr,  Deputy  Speaker  Sir,  7
 rise  to  say  a  few  words  on  the  Cinema-
 (ट्ाभ्क्ष  (Second  Amendment)  Bill  on
 behalf  of  my  party,  the  Dravida  Mun-
 netra  Kazagam.

 Sir.  in  this  mtroductory  speech  Shr
 I.  K.  Gujral,  the  Minister  of  Informa-
 tion  ang  Broadcasting  stated  that  on
 the  basis  of  recommendations  contain-
 ed  in  the  Khosla  Committee  which
 was  constituted  to  examine  the  work-
 ing  of  the  film  censorship  law  he  has
 come  forward  with  this  Bill.  This  Bill
 seeks  to  revise  essentially  the  set-up
 of  the  Central  Board  of  film  Censors.
 Besides  the  Khosia  Committee.  the
 hon.  Members  belonging  to  the  Ruling
 Party.  while  participating  in  the  dis-
 cussion  on  this  Bill  during  the  last
 session  stated  unequivocally  that  the
 performance  of  the  Board  of  film  cen-
 sors  so  far  had  been  appallingly  dis-
 mal,  The  hon.  Minister  of  Information
 and  Broadcasting  in  his  reply  to  the
 debate  will  no  doubt  say  that  the
 Central  Board  of  Censors  which  would
 be  set  up  under  this  Bil)  would  defini-
 tely  prove  more  effective  in  its  func-
 tioning.  But  I  am  sceptical  about  it.
 I  am  of  the  view  that  this  legislative
 measure  is  nohing  more  than  putting
 old  wine  in  a  new  bottle.

 You  will  agree  with  me  when  J  suy
 that  the  Central  Boarg  of  Censors  has
 so  far  been  the  refuge  for  the  retiring
 ICS  and  IAS  Officers.  One  may  not
 take  879  exception  if  the  political  lead-
 ers  and  the  bureaucrats  and  entrusted
 with  the  responsibility  of  administering
 the  country  But,  the  culfure,  mora
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 lity  ideals  of  decent  life  etc.,  from  the
 basic  element  of  gocial  life,  An  indi-~
 vidua]  is  more  concerned  about  it  than
 3  political  institution  or  a  governmen-
 tal  organisation.  It  ig  more  a  social
 responsibility  than  a  governmental  res-
 ponsibility.  The  society  can  exert
 greater  authority  on  these  things  than
 the  Government.  It  is  inextricable  to
 me  how  an  Officer  who  has  dealt  with
 administrative  matter,  throughout  his

 eres
 can  be  in  a  position  to  sit  on

 judgment  over  matters  connecteg  with
 morality  and  culture  and  that  too  after
 his  retirement.  I  have  no  hestitation
 in  saving  that  the  appointment  of  these
 People  as  the  guardians  of  culture
 and  morality  will  be  leading  both  cul-
 ture  and  morality  to  an  unfathomable
 @rave.  I  pleag  with  the  hon.  Minister
 that  this  responsibility  should  not  be
 entrusted  to  retired  ICS  or  IAS
 officers  in  the  new  Board

 Simuarly,  I  would  also  like  to  say
 that  the  censorship  of  films  should  not
 also  be  in  the  hands  of  the  Central
 Government  द्  would  gubstantiate  my
 argument  with  cogent  reasons.  India
 is  ry  land  of  variegated  cuiture.  The
 people  of  our  country  have  so  many
 different  languages  as  their  mother-
 tongue.  Is  it  possible  for  the  Chair-
 man  of  the  Central  Censor  Board  to
 censor  a  film  im  Tamu  language,  with-
 out  knowing  that  language?  The  hon.
 Minister  might  counter  thia  by  saying
 that  a  Member  knowing

 arrangement.
 borne  in  mind,  besides  the  question  of
 language  is  that  Tamil  culture  is  diff

 “*The  original  speech  was  delivered
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 Minister,  Dr.  Kalaignar  Karunanidhi,
 hag  been  the  need  for
 handing  over  the  responsibility  of  film
 censorship  to  the  State  Government.
 The  Censorship  Board  set  up  at  the
 State  level  alone  will  be  able  to  do
 justice  fo  a  film  of  that  State.  Just
 because  the  Chief  Minister  of  a  State
 ruleq  by  he  Dravida  Munnetra  Kazha-
 gam  demands  this,  it  should  not  be
 intermidately  misconstrued  as  the  de-
 mand  for  State  autonomy.  It  is  only
 the  Tamil  Nady  Film  Censor  Board
 which  can  do  justice  to  a  Tamil  Film
 and  similarly  the  Film  Censor  Boards
 of  other  States  for  the  films  of  those
 concerned  States.  We  do  not  object  if
 there  is  4  Central  Pilm  Censor  Board
 for  Hindi  films,

 I  shoulg  say  that  the  Central  Film
 Censor  Board  doeg  not  in  any  way  help
 the  films  in  regional  languages.  A
 Tamil  Film  is  exhibited  in  the  Capital
 only  on  Sunday  mornings.  Tamil  films
 are  not  shown  in  the  theatres  of  the
 Capita!  in  regular  shows.  One  has  to
 rush  to  see  a  Tamil  film  early  on  a
 Sunday  morning.  Likewise,  the  Ben-
 fali  films  of  word-renowned  Director,
 Satyajit  Ray  are  shown  very  rearely
 in  the  Capital  For  that  matter,  this
 is  the  fate  of  al!  regional  language
 films  in  the  Capital

 SHRI  M.  RAM  GOPAL  REDDY  (Ni-
 zamahad):  You  can  see  them  in  Vig-
 yan  Bhavan.

 HRI  J.  MEHTA  GOWDER:  Once
 a  year  in  Vigyan  Bhavan,  yes  My
 point  is  that  the  Certificate  of  the
 Central  Film  Censor  Board  doeg  not
 in  any  way  help  the  regional  langua-
 ge  films  in  other  centres  excepting
 those  jin  the  Stafe.  When  this
 is  the  situation,  a  State  Film
 Censor  Board  can  as_  well  do
 this  job  and  there  is  no  need
 for  a  Central  Film  Censor  Board  so
 as  regional  language  films  are  concern-
 ed.

 Unless  the  Government  “of  India
 constructs  a  chain  of  art  theatres  all
 over  the  country,  the  regional  language
 have  no  facility  of  being  screened  all
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 over  the  country.  That  is  why  ouz
 Chief  Minister,  Dr.  Kalaignar  Karuna-
 nidhi,  has  been  demanding  that  the
 censorship  of  films  should  be  the  res-
 ponsibility  of  the  State  Government.
 I  am  sure  that  the  hon.  Minister  will
 concede  that  there  is  sound  argument
 in  his  demand.

 I  will  also  refer  to  a  proviso  in
 m  Clause  ll(c)  which  reads:

 Provided  further  that  nothing  in
 this  sub-section  shall  require  the
 Central  Government  to  disclose  any
 fact  which  it  considers  to  be  against
 public  interest  to  disclose.

 Sir,  thig  means  blanket  power  in  the
 hands  of  the  Central  Government.
 The  Central  Film  Censor  Board  can  a
 film  without  attributing  any  reason
 whatsoever.  Similarly,  the  phrases
 like  public  order  or  decency  or  mora-
 lity  are  beyond  the  confines  of  ade-
 quate  explanation.  This  clearly  prov-
 es  my  point  that  the  Central  Govern-
 ment  want  to  concentrate  all  powers
 in  their  hands.  My  party  Government
 in  Tamil  Nadu  objects  to  ths  kind  of
 unreasonable  powers  being  concentrat-
 ed  in  the  hands  of  the  Central  Gov-
 ernment,  I  hope  that  you  will  not
 treat  this  ag  an  untenable  argument.

 It  is  not  that  only  the  Members  of
 Opposition  have  referred  to  the  ineffi-
 cient  functioning  of  the  Central  Board
 of  Censors.  The  ruling  party  members
 have  vehemently  criticised  the  func-
 tioning  of  the  Central  Film
 Censor  Board.  In  the  light  of
 views  expressed  by  the  Mem
 bers  belonging  to  all  sides  of  the
 House,  I  appeal  to  the  hon.  Minister
 that  he  should  take  back  this  Bill  and
 hand  over  the  responsibility  of  cen-
 soring  films  to  the  State  Governments.

 With  these  words  I  conclude  my
 speech

 श्री  एम०  रामगोपाल  रेडडी  (निजामी-

 बाद)  :  उपाध्यक्ष  जी, जो  तरमीम  पेश  की

 गई  है  श्री  झाई  के  गुजराल  जी  की  मिनिस्टर
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 की  तरफ  से  मै  उस  के  लिए  उन  को  बधाई
 देता  हु  क्योकि  यह  बहुत  भ्रच्छी  तरमीम

 है।  इस  की  वजह  से  अब  तक  जो  अपने
 देश  मे  सेसरशिप  का  काम  ठीक  तरह  से  नही
 हो  रहा  था  अरब  एक  परमानेट  चेयरमेन  हो
 जाने  से  यह  काम  बहुत  अच्छा  हो  जायगा
 क्योंकि  टेम्पररी  लोगो  को  कोई  उस  मे  दिल-
 श्स्पी  नहीं  रहती  ।  शब  एक  परमानेंट
 चेयरमैन  और  6  मेम्बरों  को  मुकरंर  किया
 जा  रहा  है  |  6  नान-प्राफिशियल  मेम्बरों  को
 रखा  जा  रहा  है।  (व्यवधान).  6
 परमानेट  है  |

 तो  मेरा  कहना  यह  है  कि  जैसे  तामील-

 नाडू  है,  महाराष्ट्र  है  कौर  वेस्ट  बंगाल  है
 इन  तीन  प्रदेशों  मे  जहा  बहुत  सी  फिल्में

 प्रोगाम  की  जा  रही  है  वहा  से  मेम्बर  होने

 बहुत  जरुरी  हैं।  द्र भी  गौहर  साहब  यह
 कह  रहे  थ  कि  तामील  नहीं  जानने  वाला
 तामील  फिल्‍मों  के  साथ  ग्रच्छी  तरह  न्याय

 नहीं  कर  सकता  ।  वह  सेसर्राशप  का  काम

 सही  ढंग  से  नही  कर  सकता  |  तो  मैं  यह  कह
 रहा  हूं  कि  जब  वहा  का  एक  मेम्बर  रहेगा
 तो  यह  शिकायत  नहीं  होगी  शौर  हो  सकता

 है  कि  वहा  का  चेयरमैन  भी  बने  गौहर  जी

 यह  क्यो  सोचते  है  कि  वहा  का  आदमी
 चेयरमैन  नहीं  बत  सकता  ।  महाराष्ट्र  या

 तामिलनाडु  या  वेस्ट  बंगाल  जहा  ज्यादा

 फिल्मे  बनती  हैं  जिनको  बहुत  तजर्वा  है  ऐसी
 ही  जगह  के  लोगो  को  चेयरमैन शिप  दी  जाय  1
 सिर्फ  आई  ए  एस  या  'रिटायर  भ्रादर्मियों  के

 लिए  जगह  पैदा  करने  के  लिए  यह  नहीं  किया
 जा  रहा  है  बल्कि  देशवासियो  कौर  ख़सूसन
 हमारे  छोटे  बच्चे  जो  सिनेमा  देख  कर
 खराब  होते  जा  रहे  हैं  उन  के  ख्यालात  अच्छे
 रखने  के  लिए  भ्रौर  उन्हें  इस  के  बुरे  असर
 से  बचाने  के  लिए  जिस  में  वे  आगे  चल  कर
 तरक्की  कर  सके,  यह  किया  जा  रहा  है  ।
 यह  एक  किस्म  की  शिक्षा  है  और  हम  यह  देख
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 रहे  है  कि  हमारी  शिक्षा  संस्थानों  मे  जो

 पढ़ाया  जा  रह।  है  उस  से  ज्यादा  महत्वपूर्ण
 रस  फिल्‍मों  से  होता  है  ।  इसलिए  फिल्‍म
 को  सुधारना  बहुत  जरुरी  है।  भ्रमजाल
 इतनी  गन्दी  और  नीच  किस्म  की  जिसमें
 जाती  है  कि  उन  को  हमेशा  के  लिए  बन्द
 करना  चाहिए  ।

 मेरा  यह  कहना  है  कि  सिफ  फिल्‍म  बनने
 के  बंद  ही  नहीं  बल्कि  बनने  से  पहले  उस  की
 स्क्रिप्ट  को  भी  देखना  चाहिए  ।  स्क्रिप्ट  जो
 लिखी  जाती  है  उसको  देखने  से  भी  बहुत
 सा  भ्रन्दाजा  हो  सकता  है  कि  वह  फिल्‍म  किस

 नमूने  की  बनेगी  ।  इस  से  फिल्‍म  बनाने  वाला
 जो  आदमी  है  जो  इतना  पैसा  खर्च  कर  के
 फिल्‍म  बनाता  है  भ्रगर  सेमर  बोर्ड  से  यह  कहा
 जाता  है  कि  फिल्म  प्रच्छी  नहीं  है  तो  उस  को

 बहुत  नुकसान  हो  जाता  है  फिर  आइन्दा

 वह  भ्रच्छी  फिल्‍म  बनाने  के  काबिल  भी  नहीं

 रहता  है  ।  इसलिए  इब्तदा  से  सेंसरशिप  के
 सामने  हर  चीज  पुरानी  चाहिए  ताकि  फिल्म

 पूरी  बनने  के  बाद  रिजेक्ट  बरने  से  होने
 वाला  नुकसान  उस  को  न  हो  ।

 दूसरी  वात  यह  है  कि  हमारी  जो  अच्छी
 फिल्में  बनती  है  वे  बहुत  सारी  दूसरे  देशों  में
 स्मगल  होती  जा  रही  है  ।  5  करोड़  रूपये
 का.  अन्दाजन  हर  साल  हमारा  नुकसान
 होता जा  रहा  है  ।  ता  मै  मंत्री महोदय  से
 पूछना  हता  हूं  कि  ये  फि  में  दूसरे  देशों  में
 कसे  जा  रही  है  कौर  इतना  बड़ा  नुकसान
 जो  हो  रहा  है  उस  को  रोकने  केलिए  सरकार
 क्या  कर  रही  है  ?

 खोसला  कमेटी  की  सिफारिशों  की  बहुत
 चर्चा  चली  है  |  उसमे  किसिंग  की  भी  इजाजत

 उन्होंने  दी  है  ।  मुझे  खुशी  है  कि  मंत्री  जी  इस
 किस्म  की  चीज  स  में  नही  रख  रहे  हैं  ।
 मैं  उन  से  भ्रामरी  करुंगा  कि  कही  भूल  कर
 वह  उस  की  'उस  में  ऐड  ने  करे  क्‍योंकि  बहू
 हमारी  सभ्यता  के  खिलाफ  है  कौर  हाइजीन
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 के  भी  खिलाफ  है।  बाहर  की  फिल्‍मों  में  जो

 बोम/वाज,.  धौर  किसिंग  होती  है
 उसकी  वजह  से  बहुत  से  लोग  विदेशी

 फिल्म  देखना  चाहत  है  1  इसलिए  न  केवल

 हमारी  प्रगति  फिल्मों  की  सेसरशिप  होनी
 चाहिए  बल्कि  बाहर  से  शाने  वालो  फिल्‍मों

 की  भी  सेंसरशिप  होनी  चाहिए  हमारे
 स्टैंड  के  लिहाज से  जो  फिल्में  होती  है  वही

 हमारे  देश  में  दिखाई  जानी  चाहिए  भोर

 बाकी  दूसरी  फिल्‍मे  नहीं  दिखाती  चाहिए

 ऐस।  नहीं  करेंगे  तो  यहा  की  फिल्‍मों  का  जो

 सेंसरशिप  किया  जा  रहा  हैं  उस  से  कोई
 फायदा  नहीं  होगा  ।

 4  Ean  “Tommcmsemen  आना  we  7
 इन गव्दों  के  साथ  स्त्री  जी  सजा

 तर मोन  पेश  की मै  उस  के  लिए  उत  को  फिर

 बधाई  देता  हू  ।

 SHRI  GIRIDHAR  GOMANGO  (Ko-
 raput):  Mr.  Deputy-Speaker,  Sir,  7
 rise  to  support  the  Bull  which  is  be-
 tore  the  House  The  hon.  members
 who  participated  in  this  debate  have
 piven  thelr  opimon.  Now  I  would
 hke  to  give  some  suggestions  to  the
 Minister.

 The  Estamates  Committee  last  yeur
 took  up  this  matter  and  submitted  a
 report  about  film  censorship  Theie
 are  some  recommendations  which  @t:
 very  essential  for  the  Government  to
 act  on  immediately.

 There  is  the  question  about  vulga-
 nity  and  vilence  in  films,  which  35  good
 and  which  is  bad.  One  author  hes
 said  that  nothing  is  good  or  bad  but
 thinking  makes  it  so.  We  say  that
 this  is  good  and  that  is  bad.  There
 are  two  kinds  of  films  which  make
 impact  on  our  society  and  life  the
 story  films  and  the  documentaries:
 one  is  imaginative  and  other  is  rea-
 lity;  a  film  is  based  on  a  story  or  novel
 which  is  only  an  imagination,  and  a
 documentary  tells  us  the  day-todar
 affairs  of  the  Government  and  what
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 ts  happening  in  the  country.  It  is  said
 that  there  is  no  reality  in  films.  But
 the  point  35  this.  Though  it  is  imagi-
 nutive,  when  we  see  the  reality  of  lie
 u.  a  film  and  compare  and  see,  we
 think  that  the  film  is  bad  or  good.
 The  next  question  is  whether  the  film
 is  of  educative  value  to  the  masses.
 This  is  a  media  of  mass  communica-
 tion.  The  question  for  the  Govern-
 ment  te  consider  is  that  they  should
 produce  more  and  more  documenta-
 ries  by  which  Government  can  have
 quality  control  on  films.

 240

 Inere  ure  producers  on  the  one  side
 «nu  Government  on  the  other  side.
 The  producers  say  that,  unless  they
 produce  films  with  vulgarity  and  vi0-
 sence,  they  will  not  be  a  success  in  the
 ux  ulfe  and  they  cannot  earn  money.
 They  said  that  the  Government  should
 check  this  vulgarity  and  violence  and
 this  controversy  was  going  ou  A
 tuinber  of  committees  were  appointed
 but  duc  to  the  Government  not  tah.ng
 -mmediate  steps  the  \ulgariy  and  vi0-
 leuce  in  uur  films  continue.  Under  this
 Bul  the  Board  will  he  reconstituted
 ang  it  will  have  six  wholetame  Mem-
 Lers  mcluding  the  Chairman.  Here  I
 want  to  draw  your  attention  to  the
 recommendations  of  the  Estimates
 Commitee  of  Lok  Sabha  (1973-74),  58th
 Report  which  gays:

 *The  Committee  would,  howe,er,
 urge  the  Government  that  while  ap-
 pointing  members  to  the  new  Board
 of  Film  Censorg  ang  Appellate  Tri-
 bunals  they  should  ensure  that  only
 persons  with  proven  integrity  and
 knowledge  of  this  industry  are  in-
 cluded  The  Committee  would  also
 like  that  proper  representation  should
 be  given  to  the  film  industry  also
 on  these  bodies.”

 There  were  so  many  reports.  There
 is  that  famous  Khosla  Committee  re-
 port.  So,  whle  amending  this  law,
 unless  we  give  some  powers  to  this
 Board,  the  undesirable  things  cannot
 be  checked.
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 Now  the  question  is;  after  this  Bull
 is  passed,  whether  the  Government
 will  have  an  effective  control.

 Now,  one  of  the  objectives  is  to  con-
 fer  on  the  Central  Government  a  limi-
 ted  revimonal  junsdiction  even  in  res-
 pect  of  orders  passed  in  appeals.  Such
 jurisdiction  can  be  exercised  only  in
 the  interests  of  certain  specified  over-
 riding  considerations,  namely  the  50-
 vereignty  ang  integrity  of  India,  secu-
 tity  of  the  State,  friendly  relations
 with  foreign  States  and  public  order.
 decency  or  morality.  It  should  be
 ‘and  and  not  ‘or’  While  sovereignty
 ang  integrity  are  essential,  decency  and
 morality  are  also  equally  essential

 Lastly,  a  word  about  the  moral  ques-
 tion  One  cannot  definie  what  mora-
 lity  is  As  I  said  earlier,  nothing  38
 bad  or  good  but  thinking  makes  >t
 £035

 MR  DEPUTY-SPEAKER.  Yow  are
 yet  to  experience  that

 SHRI  GIRIDHAR  GOMANGO
 Lastly  I  support  this  Bill  because  even
 though  we  are  passing  it  after  a  year
 of  its  introduction,  I  hope  it  will  help
 in  curbing  violence  and  vulgarity  in
 our  films

 wt  टी सोहम लाल  (करोलबाग)

 उपाध्यक्ष  जी,  यह  जो  चलचित्र  संशोधन
 बिल  हमारे  सामने  प्राया  है  में  इसका  हृदय  से
 स्वागत  करता  हूं  कौर  साथ  में  कुछ  सुझाव
 भी  देना  चाहता  हूं  जिनके  ऊपर  हमारे  मंत्री

 महोदय  ध्यान  देंगे  ।  जहा  तक  फिल्‍मों  का
 सवाल  है  यह  संशोधन  बिल  पिछले  i952
 के  अधिनियम  को  संशोधन  करने  के  लिये
 लाया  गया  है।  952  से  राज  तक  पिछले
 24  वर्षों  मे ंजिस  तरीके  से  फ़िल्मों  मे ंतबदीली

 ग्राम  में  समझता  हूं  वह  एक  रिहाई  की  बात
 है  ।  राज  जो  फिल्मे  बनता  हैं  वास्तव  में
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 उन  फिल्‍मों  के  भ्रमर  टिकट  बेचने  वाली
 खिड़की  की  तरफ  ध्यान  दिया  जाता  &
 खिड़की  पर  कितनी  लम्डी  लाइन  लगती  है
 उसी  के  हिसाब  से  कहानी;  दीगर  कलाकार

 स्पिक  डाइरेक्टर  शादी  को  लिया  जाता  है  ।

 इस  संशोधन  के  इन्दर  मेरे  ख्याल  से
 सब  से  पहली  चीज़  जी  देनी  चाहिये  थी,
 प्रखर  बह  लाई  जाती  तो  इसका  महत्व  बहुत
 अबू  जाता  ।  क्‍योंकि  जब  तक  हमारे  यहा
 जितने  सिनेमा  हौउसेज  बने  हुए  है  उन  पर
 गर्वनमेंट  कब्जा  नहीं  करेगी  तब  तक  यह
 चीज़  मिटने  वाली  नहीं  है  |  भाप  यहा  पर
 चाहे  जितनी  आलोचना  कीजिये  सेन्सस  बो

 चाहे  जितनी  निगाह  डाले  लेकिन  फिर  भी
 लोग  एप्रोच  की  झाड  में  ऐसी  फिल्‍मो  का
 पास  करा  लेते  हैं  जो  पास  नही  होनी  चाहिये  ।
 जब  ये  फिल्‍मे  बाहर  रिलीज  होती  ह  तब
 उनकी  तीज  भ्रालोचना  होती  है  ।  मैने  ऐसी
 कई  फिल्‍मों  को  देखा  है  भोर  में  महसूस  करता  हू
 कि  हमारी  सम्पत्ति  तथा  सभ्यता  को  दृष्टि
 से  दिखाते  योग्य  नहीं  हैं  1  भव  तो  हमारे
 यहा  टी०  ato  (दूरदशंन)  लागू  हो  च्षुका  है
 चर  घर  मे  टी०  बो०  लग  रहे  है  जब  ऐसी
 फिल्में  टी०  बी०  पर  दिखाई  जायेगी  जहा  पर
 घर  मे  माता  पिता  बहन  भाई  सब  पास  बैठ
 कर  उन  फिल्‍मों  को  देखेंगे  तो  श्राप  स्वय

 अनुभव  कर  सकते  है  कि  उनका  हमारे  ऊपर
 क्या  प्रभाव  पडेगा  ।  मेंने  हस  सम्बन्ध  मे

 एक  पत्र  भी  लिखा  है  जिसमे  सुझाव  दिया  है  कि
 टी०  बी०  पर  20  साल  पहने  को  पुरानी
 फिल्‍मो  को  दिखाया  जाय  ताकि  हमारे  बच्चो
 को  यह  मालूम  हो  सके  कि  20  साल  पहले
 जब  वह  पैदा  भी  नही  हुए  थे  हमारे  देश  में
 कमी  फिल्मे  बनती  थी  उनका  करेक्टर
 उनका  चरित्र  किस  प्रकार  का  था।  इससे
 नई  फिल्‍मों  के  लिए  सिद्धान्त  बन  सकते
 हैं  1

 36  38  hrs.

 {Surt  JAGANNATHRAO  in  the  Chair.)
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 भ्र भी  एक  फिल्‍म  भाई  है--गुप्त  ज्ञान
 आजकल  चल  रही  है  |  यह  एक  अच्छी
 फिल्‍म  है  घोर  मेरो  दुष्टि  से  शैक्त  मामले  में
 बे  हतरीन  फिल्‍म  है  |  लेकिन  इसके  साथ  ही
 एक  alt  फिल्म  धाई  औै--प्रेम-शास्त्र  ।

 गुप्त  ज्ञान  देखते  के  बाद  लेते  समझा  कि
 प्रेम  शास्त्र  फिल्‍म  भो  इसे  विष्य  पर  बनो

 होगी  लेकिन  जब  मैंने  देखा  ता  बिलकुल
 उलटा  पाया  ।  नाम  जैसे  गुप्त  जान  है  ऐसे
 ही  प्रेम  शास्त्री  रख  दिया;  लेकिन  उसके
 झज्जर  अनोखी  चोट  देखो,  बिलकुल  उलटो
 चीज  थी।  मै  जानता  g  कि  सेंसर  बोह  को

 कुछ  मजबूरियां  हैं  लेकिन  उस  के  बावजूद  भी

 सेंसर  बोर्ड  को  थोडा  सख्त  होना  चाहिये  ।
 इस  सेंसर  बोई  में  ऐसे  लोग  होने  चाहिये
 जो  हिन्दुस्तान  के  माने  हुए  विद्वान  हो,  जिनको

 हिन्दुस्तान  की  सहमति  धीर  सभ्यता  की
 जानकारी  है|  ।  यह  नहीं  होना  चाहिये  कि
 आप  किसी  arto  no  एस०  वाले  को  हदी
 इसमे  रख  ई  धनराज  इस  मुख्य  में  जिसके  पास
 arto  'ए० एम०  को  डिग्री है  उसका  हा  सब  से
 बड़ा  काबिल  माना  जाता  है।  जिस  तरह  से
 अग्रेज़ो  के  माने  में  arts  सो०  एस०  को
 सब  कामा  में  प्रिफरेंस  दिया  जाता  था,  ये
 arte  Me  एस०  वाले  भी  उन्ही  को  पैदाइश
 है,  इन  को  ही  सब  से  ज्यादा  प्रहलाद  माना
 जाता  है  ।  मेहरबानों  करके  सेल  बोई  मे
 हमारे  तपे  हुए  गुणी  धीर  उम्र  के  लिहाज  से
 ऐसे  लोगो  का  खोजिये  जिन  को  हर  बात  का
 ज्ञान  हो  aly  जो  फिल्मो  को  देख  कर,  उस  को
 बारीकियों,  हैक नोक  को  देखकर  सर्टिफिकेट
 दें  i  वरना  इसका  कया  परिणाम  होगा---
 राज  की  फिल्‍मों  का  हमारे  नौजवान  लड़के
 शौर  लड़कियों  पर  बहुत  ज्यादा  सर  पड़

 रहा है . ..

 शी  भूल  लल्  डागा  (गाली)  :  भाप  ने

 जो  फिल्‍मे  देखी  उनका  बाप  पर  क्‍या  प्रसर

 पड़ा  |
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 चली  टी०  सोहनलाल  मेने जो  फिल्मे

 पहले  देखो  हैं,  उनको  यदि  राज  के  बच्चे
 देख  लें  तो  इन्सान बन  सकते  हैं

 में  एक  उदाहरण  देना  चाहता  हु  ।

 एक  भ्रच्छो  फैमिली,  विद्वान  फैमिली  का
 लडका  जिसको  उम्र  सोलह  माल  बो
 कौर  जो  हायर  सके  डरी  मे  पढ़ता  था  उस  ने  एक
 फिल्‍म  देखो  और  उसको  देख  कर  क्‍या  गुनाह
 किया,  टीकों  आपने  WY  अखबारों  में  पढ़ा

 होगा  ।  राजेन्द्र  नगर  में  एक  बुढ़िया  के  यहां
 वह  चोरी  करने  चला  गया  और  उसके  गले  को
 पकड़  कर  उसके  मुड  उन  कपड़ा  दमा  |
 वह  पकड़ा  गया  ।  उसके  मा  बाय  बड़े  परेशान

 हुए  ।  एक  हो  लड़का  उनक,  ।  वे  मेरे  पास

 जाएं  चू,८  वह  इन  का  पेरे  क्षेत्र  मं  ७३  ता
 है  उन्हांने  कहा  कि  हमारा  यही  एक  लडका  है
 और  गर  इसका  जेल  हा  गई  ता  हम  बरबाद

 हा  जाएगे  |  उम्र  खत्म  हा  जायेंगे  1  वह

 ऐसी  फैमिली  है  जिसके  सदस्य  16  ध्रच्छी
 ग्रो  जगहों  पर  लगे  हुए  है  ।  मैने
 लटके  में  पूछा  1  उसने  बताया  कि
 वह  फिल्‍म  देख  क  पाया  था  शोर  एक्सपो  स्मिथ
 करके  देख  रहा  था  t  wa  ग्रुप  बताये
 कि  ऐसा  होता  है  या  रहो  ”?  आग  सोचे  कि
 नगर  फिल्‍म  अच्छी  हो  तो  क्‍या  उसका  प्रिया
 प्रभाव  बच्चों  पर  नहों  पड़ेगा  ?  तो  रोटी  ने

 बहुत  बरच्छा  सुझाव  दिया  है  ।  केसर  बोई
 फिल्‍म  बनने  से  पहले  ही  कहानी  को  देख  ले
 झोर  उसके  बाद  फिल्‍म  बने  |  भ्रमर  वह  कहानी
 को  पास  कर  दे  तब  तो  उस  कहानी  पर  आधारित
 फिल्‍म  बने  अन्यथा  न  बने  ।  प्राजकल  होता
 यह  है  कि  जब  फिल्‍म  बन  जाता  है  तब  वह
 सेसर  बोई  के  पास  पास  होने  के  लिए  जाता

 है  ।  तब  प्रखर  वह  कैचों  चलाता  है  तो
 निर्माता  लग  चिल्लाता  है  att  दूसरे  प्रति
 चिल्लाते  हैं  ।  बहू  कहता  है  कि  उसका  लाखो
 का  नुकसान  हो  रहा  है  धौर  भाप  फिल्‍म  का
 पास  नही  कर  रहें  |  ।  तब  वह  एप्रोच  बड़े  बड़े
 लोगों  को  खड़ाना  शुरू  कता  है  शोर  पास
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 करवाने की  कोशिश  कर  ता  है।  क्या उस  सब  से
 अच्छा  यह  नहीं  होगा  कि  पहले  ही  केसर  बोर्ड
 कहानी  को  देख  ले  द्रोह  मंजूरी  दे  दे  तब  ही
 फिल्‍म  बने  ?  झगर  ऐसा  होगा  तो  ज्यादा
 फिल्मो  को  रिजेक्ट  नहीं  रिया  जा  सकेगा  t

 कुछ  शश  ही  हो  सकेंगे  जिन  पर  कैंची  चलाने
 को  जरूरत  महसूस  हो  ।  तब  ऐसा  नहीं  हां
 सकेगा  कि  सारी  की  सारी  फिल्‍म  डिब्बे  मे
 बन्द  रहे  ।

 ग्राहक  प्रोड्यूसर  पट  कहता  है  कि  मरे
 पैसा  चाहिये,  एक्टर  यह  बहता  हे  कि  हमे
 तो  पैसा  चाहिये  ।  मै  श्रमिकों  बतलाना  चाहता
 हूं  कि  नंगे  अश  को  जो  दिखाया  नहीं  जाता  है,
 जिस  पर  कैंची  फेर  दी  जाती  है,  उसका  ब्ल्यू
 प्रिट छतें  में  बिकता  है  7  ऐसे  सीन  जो  शाट
 कि  जाते  है  कौर  जो  सेसर  बोर्ड  काट  देता
 है.  उनके  अन्य  प्रिट  बना  कर  हिन्दुस्तान  मे
 ब्रंच  दिए  जाते  हैं  i  ।क  जमाना  था  जब  लड़की
 फिल्‍मों  में  काम  करने  के  लिए  नहीं  मिला  करती
 थी,  यह  मझे  अच्छी  तरह  याद  है  ।  मिस  चित्रों
 जो  दिल्ली  की  थी  उसका  पेशा  कुछ  कौर  था,
 वैसी  फिल्‍म  ढइस्ट्री  को  मिला  करती  थी  1
 लेकिन  आज  झन्ना-  अच्छे  ख़ानदानों  की  लड़किया
 इसकी  और  झ्राकषित  हो  रही  है  बात  तवा
 नारायण  मिलता  है  आर  लोग  तैयार  हो  जाते
 हैं,  लड़किया  तैयार  हो  जाती  है  और  कहती
 है  कोई  परवाह  नही  जैसे  मर्जी  कराए  शाट  ले  लो  ।
 यह  सत्र  प्रस्तर  शा  गा  है  ।  लड़  किया  कहती
 है  पैसा  मिलता  है  और  हाग  कही  मना  झर

 दिया  तो  दूसरी  फिल्‍मों  मे  काम  नहीं  मिलेगा  ।
 इस  इंडस्ट्री  में  बहुत  पैसा  खर्च  हो  रहा  हैं  |
 मिस  पर  होता  है  यह  ?  एक्टर  और  क्ट्रेसिस
 पर  हाता  है  |  हजारो  प्राप्ति  जो  इस  में  काम
 करते  है  उन  में  से  किसी  को  पाच  किसी  को
 दस  प्लोर  किसी  को  5  रूपये  ही  रोज  मिलते
 टे  लेकिन  कुछ  एक्टर  और  एक्ट्रेसेस  ऐसे  हैं  जित
 झा  L0-25  लाख  रुपया  मिलता  है  t  क्‍या
 >भी  इस  शोर  अपने  ध्यान  दिया  है।  24  साल
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 में  श्राप  इस  एमेडमेंट  को  लाए  हैं  शायद  पहली
 बार  |  अच्छे  स्टेंडर्ड  की  फिल्में बने  इस  ओर
 भी  भ्रापको  ध्यान  देना  चाहिये  |  चार  सप्ताह
 नही  तो  एक  सप्ताह  वे  चलेंगी  |  देखने  वाले
 इनको  जरुर  देखेंगे  ।  गंदी  फिल्‍मे  देखने  वालों
 की  भीड  राज  लगी  रहती  है,  लाइने  लगी  रहती
 है,  टिकटे  नहीं  मिलती  है  ।  अभी  एक  फिल्म
 नरसी  भगत  कराई  है।  उन  बेचारों  को  हाल  नहीं
 मिल  पा  रहा  है  1  हाल  वाले  कहते  है  हमें
 तो  रुपया  ज्यादा  चाहिये  प्रौढ़  तुम्हारी  फिल्‍म
 दिल्ली  में  पहले  हफ्ते  मे  ही  गोल  हो  जाएगी  ।

 हाल  वाले  बहुत  ज्यादा  पैसा  लेते  हैं  ।  हो  सकता
 है  कि  वे  यह  सारा  पैसा  गवर्नमेंट  को  न  दिखाते

 हो  ।  जिस  तरह  से  एक्टर  दस  लाख  लेकर
 दिखाते  बहुत  कम  है  उसी  तरह  से  ये  भी  करते
 हो  ।  मै  चाहता  कि  जितने  भी  सिनेमा  हाल
 है  उनका  प्राण  राष्ट्रीकरण  कर  दें  ।  इस
 में  श्राप  को  घाटा  होने  बाला  नहीं  है  ।  कौर

 इडस्ट्री  में  ता  हो  सकता  है  लेकिन  इस  में  घाटा

 नहीं  हो  मकता  हे  ।  दस  तरह  की  चीजे  की

 जाए  तो  देश  का  भला  हो  सकता  है  ।

 खोसला  कमेटी  की  रिपोर्ट  हमारे  सामने
 है  ।  वह  बहुत  अच्छी  है  सिवाय  चम्बल  वाली
 बात  के  ।  उसकी  रोशनी  मे  प्रापने  कुछ  शोधन
 उपस्थिति  किए  हैं  1  24  लाल  में  ग्रुप  शायद

 पहली  बार  इनको  लाए  है।  मैं  समझता  हू
 कि  फिल्‍म  इंडस्ट्री  एक  ऐसी  इडस्ट्री  है  कि  हस
 में  हर  मसाज  ग्रा  संशोधन  कर  सकते  है  t

 इन  शब्दों  के साथ  सै  इस  बिल  का  स्वागत

 करता  ह  |

 ह, ड  राम  रतन  वर्मा  (बादा)  सभापति

 महोदय,  मंत्री  महोदय  ने  इस  बिल  को  उपस्थित
 करते  समय  खोसला  समिति  की  रिपोर्ट  से

 उद्धरण  दिए  है  ।  इस  बस्ते  प्रस्तुत  संशोधनों
 को  हमे  उसी  संदर्भ  मे  देखना  होगा  ।

 कला  जीवन  के  लिए  है।  मगर  जीवत  कला
 में  तही  है  ता  उस  कला  को  समाज  के  लिए
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 कोई  अन्य  नहों  हो  सकता  है  I  यह  एक  सर्व
 मान्य  सिद्धान्त  है  I  कला  के  माध्यम  से  चर

 चित्रों  द्वारा  समाज  का  चारित्रिक,  सामाजिक,
 सांस्कृतिक,  आध्यात्मिक  एव.  राजनीतिक

 उत्थान  मारने  का  ध्येय  रखा!  गया  है  ।  उसी

 परिपेक्ष्य  में  हमें  इसको  देखता  होगा  |  ज्यादा

 नहीं  पिछले  दस  वर्षो  में  जो  फिल्में

 बनी  है  उनको  हम  देखें  तो  क्या

 हम  ऐसा  पाते  हैं  कि  हमारा  जो  उद्देश्य
 है

 वह  पूरा  ह्य्रा  है  ?  क्या  समाज  का  चारित्रिक

 सांस्कृतिक  और  राजनीतिक  उत्थान  हुया  है  ?

 कुछ  प्रतिशत  फिल्मों  को  हम  छोड़  दें  तो  हमें

 जो  उत्तर  मिलता  है,  नकारात्मक  मिलता  है  ।

 दस  वर्ष  में  जो  फिल्में  बनी  हैं  उन  से  चोरियों

 डक्रेनियों  अपराधों,  अंग  प्रत्यंगों  के  प्रदर्शन  और

 कैबरे  आदि  को  ही  बढ़ावा  मिला  है  ।  इसी
 संदर्भ  में  मैं  खोसला  कमेटी  की  रिपोर्ट  के  पेज

 90  से  जरा  कोट  करना  चाहता  हूं  जहां  उसने

 कहा  है  कि  हमारी  फिल्में  हॉलीवुड  की  सस्ती

 नकल  हैं.  सत्य  से  परे  हैं,  हमारी  फिल्में  बिल्कुल
 जीवन  से  कटी  हुई  हैं।  मैं  कोट  करता  हूँ  —

 ~Another  criticism  made  is_  that
 Indian  movies  are  mere  cheap  copies
 of  foreign  movies.  Often  the  stories
 are  borrowed  from  the  story  of  a
 popular  Hollywood  film,  the  dresses
 and  erotic  scenes  are  lifted  almost
 bodily  from  them  and  introduced
 into  Indian  films,”

 इस  के  पैरा  67  को  भी  मैं  कोट  करना  चाहता

 हुं:

 “Indian  films  are  far  removed
 from  reality  and  the  film  world  is
 something  that  has  no  relation  to  real
 life.  The  characters  in  a  film  do  not
 behave  as  real  human  beings.  The
 story  does  not  unfold  itself  in  a  con-
 vincing  manner.  the  unrea!  world

 of  films  is  therefore,  lacking  in  con-
 viction  and  fails  to  entertain.”

 इसी  कमेटी  की  रिपोर्ट  के  पेज  65  कैमरा  23

 शीर  24  में  कहा  गया  है  :
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 “A  boy  of  23  in  a  reformatory
 schoo!  said:  “In  my  opinion  if  is  2
 bud  thing  for  young  boys  to  see
 pictures  showing  a  maun_  siealing.
 Pictures  0:  gangsters  enabled  me  to
 become  one  of  them.  Movies  shaw-
 ed  me  the  way  to  steal  .utomo-
 biles.”:

 “The  investigators  made  a  iist  of
 the  tricks  learnt  by  young  deiinqi-
 ents  from  films.”.

 पइटम्ज  की  एक  लिहद

 क्रि  मंत्री  महा

 सिवाय  बताया  और  श्राप  से  इसको  अच्छी

 77.7  से  पढा  है।

 में  मंत्री  महोदय  से  कहना  चाहता  हूं  कि

 इस  तरह  पीसमील  ाप्रडमट  कर  के  वह  कार
 फ़ायदा  नहीं  पहुंचा  रहे  हैं।  इस  एमेंडमेंट  के

 पीछे  उनका  क्‍या  मोटिव--उद्देश्य--है,  उसके

 बारे  में  भी  मैं  बताना  चाहता  हूं  t

 सिने  7टों ग्राफ  एक  7952  में  पास  मप्र।
 था।  .958  8  सेंसरशिप  के  रूल्स  बने  थे।

 969  में  खोसला  कमेटी  की  रिपोर्ट  आई  और

 973  में  यह  एमएम  लाया  गया  है।  क्या

 मंत्री  महोदय  बनाया  कि  इतने  साल  तक  क्या

 होता  रहा  ।  अगर  वह  वास्तव  में  फ़िल्म  उद्योग

 ओर  फ़िल्मों  के  स्वर  में  सुधार  करना  चाहते
 हैं.  तो  उनको  इसके  लिए  एक  कॉम्प्रिहेंसन
 बिल  लाना  चाहिए  था।  यह  जो  पोलिटिकल

 एमेंडमेंट  है,  उसका  उद्देश्य  यह  है  कि  जो

 सरकार  के  चमचे  हैं,  जो  आई०  सी०  एस०
 रिटायर  हो  गये  हैं.  उनको  कहीं  फ़िट  ठगने  के

 लिए  स्थान  बनाये  जायें।

 सरकार  कहती
 2  फि  हमारे  देश  नें

 आधिक  संकट  है.  पैसा  न  it  है.  स्कीमें  बन्द  होने
 की  नौवत  आ  जायेगी।  लोगों  को  ज़रूरत  की

 चीजें  नहीं  मिल  रही  हैं।  दूसरी  तरफ़  मंत्री
 महोदय  इतनी  जगहें  पैदा  कर  के  सरकारी  खर्चे

 को  बढ़ा  रहे  हैं।  जसा  कि  फिनैंशल  मंसाराम

 में  कहा  गया  हैं  इस  बिल  की  व्यवस्थापकों  को
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 waiter  ste  के  लिए  2,785,000  शपये
 प्रगति  वं  का  खर्चा  होगा  मैं  सफलता  हूं  कि

 इसकी  कोई  आवश्यकता  नहीं  है।

 इस  बिल  मे  केवल  सैक्शन  3  कौर  सैक्शन

 5  में  एमेडमेंट  वस्तुत  किये  गये  हैं।  सैक्शन  5
 में  कहा  गया  है:

 “Any  person,  desiring  to  export
 any  film  for  exhibition  outside  India
 shall  in  the  prescribed  manner  make
 an  application  to  the  Board  for  a
 certificate  in  respect  theroof  and  the
 Bboarg  may,  after  the  examination
 of  the  film  as  provided  in  this  Act
 and  the  rules  made  threunder

 (i)  sanction  the  film  as  a  film  fit
 for  exhibition  outside  India;  or

 (ii)  direct  the  applicant  to  carry
 out  such  excisions  or  modifica-
 tions  in  the  film  as  it  thinks
 necessary,  before  sanctioning  the
 film  as  a  film  8६  for  exhibition
 outside  India;”.

 यह  कितनी  आश्चर्यजनक  बात  है  कि  जो  फ़िल्म
 देश  से  बाहर  दिखाये  जाने  के  लिए  होगी,  उसको

 बहुत  कक्‍्लोजली  देखा  जायेगा  कौर  उसमें
 आवश्यक  काट-छांट  कौर  परिवर्तन  किये
 जायेंगे  कया  मंत्री  महोदय  यह  नहीं  चाहते  हैं

 कि  ओ  फ़िल्म  देश  में  रहने  वालों  को  दिखाई
 जाये,  सका  टैब  भी  प्रच्छा  हां  ?  क्या  केवल
 यही  फ़िल्में  ग्राही  बननी  चाहिए,  जो  बाहर
 भेजे  जाने  के  लिए  हो  ?  मैं  समझता  हूं  कि  इस
 एमेंडमेंट  में  कोई  दम  नहीं  है,  कौर  इससे  कोई
 'फ़ायदा भी  नहीं  है।  इस  लिए  मंत्री  महोदय
 इस  एमेंडमेंट  को  वापिस  ले  लें  ।

 मैंने  अपने  एमेंडमेंट्स  के  द्वारा  चाहा  है  कि
 बोर्ड  में  सीधे  पांच  आनरेरी  मेम्वर्ज  रखें  जायें,
 ताकि  देख  पर  ज्यादा  भार  न  पड़े  ।  देश  बैसे  ही
 गरीब  हैं  उसको  कौर  जयादा  ब्रिक  न  बनाया
 जायें

 (ted  Amat.)  Bit
 में  चाव हू  महंगा,  कि  मंत्री  बरोदा  इस

 जिल  को  विदा  कर  लें  घौर  कोई  रूम्फमिहेंसिश
 बिल  सफ्यें ।

 थनी  नाथूराम  लहरिया  (र्ट/कमगढ़)  :
 सभापति  महोदय,  जो  संशोधन  विधेयक  प्रस्तुत
 किया  गया  है,  मैं  उसका  समर्थन  करता  हूं  1
 इस  विधेयक  का  उद्देश्य  बिल्कुल  सीमित  है।
 इसके  द्वारा  यह  व्यवस्था  की  गई  है  कि  सेन्सस
 बोई  में  5  स्थायी  परेम्बर  रहेंगे,  जिनको  वेतन
 मिलेगा और  6 भ्र स्थायी मेम्बरों  का  प्रावधान
 किया  गया  है,  जिनमें  3  मेम्बर  फ़िल्म  उद्योग

 के  कर्मचारी,  या  उसमें  काम  करने  वाले  होंगे  1
 इस  व्यवस्था  से  बोर्ड  प्रतीक  कुशलता  से  काम
 कर  सकेगा।

 यह  संशोधन  करने  की  प्रावश्यकता
 इस  लिए  पडी  कि  कभी  तक  सेन्सस  बोई  के
 सदस्य  भ्र स्थायी  थे  धौर  व  काम  मे  पर्याप्त

 रुचि  नहीं  लेते  थे।  इस  लिए  सरकार  ने
 सोचा  कि  बोर्ड  में  ऐसे  लोगों  को  रखा  जाये,
 जो  पूरे  समय  काम  करें,  ताकि  &  फ़िल्मों  की
 खामियों  को  ध्यान पू वंक  देख  सके  ।

 कई  माननीय  सदस्यों  ने  कहा  है  कि

 हमारी  फ़िल्मों  मे  भ्र श्लील ता  है  |  लेकिन  हमारी
 संस्कृति  में  भी  ऐसी  बहुत  सी  बाते  है,  जैसे

 खजुराहो  धौर  कोणार्क  सैम्पल  ।  मे  स्थायी  हैं,
 ये  सदियों  से  चले  भा  रहे  हैं  कौर  हजारों  की
 संख्या  में  लोग  उसको  देखने  जाते  हैं।  उनका
 असर  लोगों  पर  कग  पड़ता  है  ?

 राज  से  बीस  पच्चीस  साल  पहले  हमारे
 देश  में  जो  चअलचित्न  बनते  भरे,  उनके  क्लिक
 शौर  चिमन  ध्ा्िक,  सामाजिक  कुरीतियों
 का  प्राप्त,  समाज  सुधार  बौर  ऐतिहासिक
 घटताप्रों से  सस्ब्पी्रत  नसीमे।  देखते  बालों
 पर  उन  चलणित्नों  का  बहुत  बरच्छा  असर  पड़ता
 था।  लेक्स  जब  ते  परिचर्चा  देशों की  सभ्यता
 हमारे देश  में  org  है,  तब  ते  हमारी  क़िस्मों में में
 कहानी का  मे  कोई  सिर  होता  है  भौर  व  पैर  ।
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 इसी  तरह  हमारे  यहां  साहित्य  भी  मर  सा

 चुका  है।  हमारे  साहित्यकार  ऐसी  प्रेम

 कहानियां  लिखते  हैं,  जो  कनाट  प्लेस  के  आस-

 पास  खत्म  हो  जाती  हैं।  एक  मकान  में  पूरी

 कहानी  खत्म  हो  जाती  है।  ऐसी  छोटी  छोटी

 पुस्तक  हर  जगह  बिना  रह!  हैं  प  तरह

 हमारी  पत्निका ओं  में  नंगे  शौर  अश्लील  चित्र

 छपते  हैं।  पिछे  हफ़ते  (लीटर  में  एक  अमरी-

 कन  महिला  का  इसी  प्रकार  का  वोट/  छपा  |

 इस  लिए  आवश्यकता  इस  वात  की  है  कि

 सरकार  गम्धीरता  से  यह  देखें  कि  बुराई  की

 जड़  कहां  है।  हमारे  देश  में  आज  जिस

 सहित्य  की  रचना  की  जा  रही  है,  उसमें

 अण्लीलता  भरी  रहती  है  ।  वह  साहित्य

 हमारे  नौजवानों  को  ग़लत  दिशा  की

 ओर  ले  जा  रहा  है।  उस  साहित्य

 म॑  चोरी  डर्क ती  और  पाकेट-मार

 की  वात  ह  तो  हज़ार  बाई  बाते  हमार
 चटपट  पर  a  दिखाई  जाव  हें  1

 इस लर  में  मंत्र!  महोदय  से  निशान

 करूंगा  रक  रखों  रुपये  खच  कब  के  जो  फिल्म

 बताई  जात,  हूं,  कंवर  उसका  निरीक्षण

 करना  पर्याप्त  नहीं  है  उस  फिल्‍म  की.  हार्न/

 को  पूर  बोझ  के  तामने  दाना  चाहिए  और  यह

 देखना  चाहिए  कि  कहीं  वह  हमारे  इतिहास,

 हमारे  आदर्शों  और  हमार  परम्प्राओों

 के  प्रभाव  तो  नहीं  हे,  कहीं  उससे  हमारी

 यबंडता  के  भंग  होने  की  ग्रा शंका  तो  नहीं  हे  1

 हमारी  संस्कृत  क॑  विरुद्ध  तो  नहीं  4,  ऐसी

 बातों  पर  जब  तक  हम  विचार  नहीं  करेंगे

 तब  तक  बोर्ड  का  काम  सही  दिशा  में  नहीं

 हो  पाएगा।  में  चाहता  हूं  कि  केवल  जो

 फिल्‍म  बन  कर  आती  हूँ  उतनी  को  नहीं,  बल्कि

 उत्तरी  जो  कहानी  है  उस  पर  भी  विचार

 करना  चाहिए  कि  वह  किस  तरह  की  है  t

 3256  LS—il

 Cinematograph  258
 (2nd  Amdt.)  Bill
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 अब  रही  यहू बात  कि  लोग  सिनेमा

 देखते  हैं  तो  उस  का  असर  उन  पर  पड़ी  है.  तो

 (सिनेमा  तो  मैं  नहीं  देखने  जाता  लेकिन  जब  में

 शहरों  में  जाता  हूं  तो  वहां  हमें  जिन्दा  बत्न

 दिखाई  देते  हैं।  लड़के  लड़कियां  स्व न  में  क.

 करते  हैं?  शहरों  में  जो  शापिंग  करने  जाते  हें
 वहां  क्‍या  देखते  हैं  ?  हर  जगह  एक  साम/जिक

 बुराई  इस  तरह  की  फेल  गई  है  |  हम  अपने  घरों

 में  देखते  हैं  ,घरो ंमें  भी  ऐसे  ही  कपड़े  पहनते

 हैं।  बाप  प्रौढ़  मां  के सामने  लड़के  और  लड़-
 किया  आज  किस  तरह  के  कपड़े  पहनती/  हैं  ?

 स्कूलों  में  लड़के  लड़कियां  किस  वजह  के  कड़े

 पहनने  हैं  ?  तो  केवल  सिनेमा  से  ही  नहीं  होगा
 तमाम  सामाजिक  बुराइयां  को  हमें  देखना

 होगा  |  हम  तो  अपने  घरों  में  जिन्दा  ही  किसनी

 फोटू  देखते  हैं  ,  शहरों  में  भी  देखते  हैं,  सड़कों
 पर  देखते  हैं  7  तो  इस  के  ऊपर  कुछ  प्रतिबन्ध

 लगाना  चाहिए  सरकार  को  इस  के  ऊपर  विचार

 करना  चाहिए.  (व्यवधान)  .इन
 दातों  की  तरड़  ध्यान  देना  चाहिए  कि  देश  का

 चरित्र  कैसे  सुधरे ,  हमारे  लड़के  पढ़ें  लिखें।

 राज  स्कूलों  ब्रोकर  कालेजों  में  तरह्  रह  की

 नशीली  दवाइयों  का  इस्तेमाल  होता  है।  उस

 के  उपर  प्रतिबन्ध  लगाना  चाहिए।  तरह-तरह
 के  चिप्पियों  जैसे  कपडे  पहनते  हैं,  उसके  ऊपर

 प्रतिबन्ध  लगाना  चाहिए  ।  ग्राम  हम  ने  देखा

 बम्बई  में  एक  कालेज  में  क्या  हुआ  और

 जबलपुर  में  तो  एक  सब  इंस्पेक्टर  को  लड़कों  ने

 मार  दिया  वहां  के  स्कूल  के  प्रिसीपल  ने  कहा
 कि  जो  भ्र पने  बाल  कटा  कर  आयेगा  उस  को

 हम  अपने  कालेज  में  ऐडमीशन  देंगे  ।  तो बगल

 में  नाई  की  दुकान  खुल  गई  |  नाई  की  दुकान  से

 पहले  बाल  कटाये  जाते  थे  तब  ऐंड मिशन  लेने
 जा  पाते  हैं।  गलत  तरीके  से  चिप्पियों  के;  तरह
 के  कपड़े  पहनना  या  बाल  रखाना  जितनी  इस

 तरह  की  बातें  हैं  इन  को  बन्द  कर  देना  चाहिए  t

 हमारी  जो  भ्र पनी  प्राचीन  सभ्यता  है  उस  के

 मुताबिक  हमें  चलना  चाहिये।....  .

 (व्यवधान  )  .  .  .



 259  Cinematograph
 (2nd  Amdt.)  Ball

 जो  हम  कहते  है  वह  करता  चाहिए।  हमारी
 भारतीय  सभ्यता  ऐसी  है  कि  किसी  भी  मुल्क
 के  सम्पर्क  मे  हम  cay  हम  उस  को  बदल  नहीं
 सकते  |  क्यों  पुरानी  हमारी  प्राचीन  सम्ण्ता
 है,  कितना  भी  विदेशों  ष  प्रभाव  पड़े  हुई  s
 को  बदल  नहीं  सूरते।  इसलिए  अवनी  सबका।
 को  सुरक्षित  रखते  की  तरफ  सरकार  का  ध्यान
 देना  चाहिए।  उसके  लिए  चाहे  उस  क  दूसरे
 कानून  क्यो  ते  लाने  पड़े  लेकिन  स्कूलो  मे  समाज
 में  प्यार  शहरो  में  जो  इस  तरह  के  लोग  घुमते
 फिरते  है  उसके  ऊपर  प्रतिबन्ध  लगाना  चाहिए
 इस  के  लिए  नियम  बनने  चाहिए  कि  क ंपे  कपड़े
 पहनने  चाहिए  भौर  कैसे  उन  को  रहता  चाहिए  ।
 इन  शब्द!  के  साथ  म  इस  बिल  समान  करता

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHR  L  K.
 GUJRAL,  Iam  grateful  to  the  House
 for  debating  this  issue  with  go  much
 interest  You  will  recall  that  we  had
 debated  this  in  February  last  ang  |
 Was  feeling  that  pershaps  it  might  be
 difficult  for  us  again  to  link  up  the  dis-
 cussion  we  were  having  five  months
 ago  but  fortunately  Member,  have
 kept  their  minds  so  fresh  that  even
 after  five  months’  break  the  link  was
 not  broken  and  the  discussion  was
 worthwhile

 Let  me  recall  that  five  months  hack
 some  leading  Members  of  the  House
 took  part  in  the  debate,  namely  Shri
 Sreekantan  Nair,  Shri  Salve.  Shri
 Harra,  Shr  Daga,  Prof  Mukherjee  Dr.
 Karn:  Singh  who  was  a  member  of
 the  Khosla  Committee  also  though  the
 attended  only  one  meeting—Prot
 Dandavate  and  some  friends  spoke  to-
 day  and  they  have  al!  enriched  the
 discussion  very  much

 What  become  obvious  was  the  con-
 cern  about  the  present  situation  re-
 garding  films  because  everybody  rea-
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 dium  which  could  be  used  for  good  or
 tur  bad  Particuluily  m  a  society  uke
 ours,  we  have  to  keep  in  ming  the
 impact  on  minds,  especially  young
 minds  Visual  media,  particularly  the
 film  have  come  to  occupy  the  centre
 ot  stage  in  our  cultural  hfe  It  is  a
 fart  whether  we  like  it  or  not,  that
 toduy  all  performing  arts  forun  ilely
 or  unfortunately  I  think  more  unfor-
 tunatelr  then  fortunatelv,  derive  their
 inspiration  more  from  the  films  than
 vice  versa  J]  say  so  because  J  feel

 that  the  performing  arts  should  set  the
 standards  for  films  and  not  vice  vi  ra,
 Paiticularly  when  the  tradition  and
 heritage  ०:  our  performing  arts  is  90
 rich  trom  which  we  can  draw  a  lot
 I  ieel  that  our  children  in  particular
 have  to  be  somewhat,  if  I  may  say  80,
 saved  from  the  impact  of  the  films  as
 they  are  at  the  moment  We  have  not
 tealised  how  much  impact  this  me-
 dium,  i8  having  on  the  making  of
 minds  In  this  regard,  the  Khosla
 Committee  has  done  very  good  work
 It  was  a  committee  composed  of  leutn-
 td  people  who  gave  their  time  and  ap-
 plieg  their  mind  to  study  the  various
 aspects  of  the  film  and  it  came  to  some
 conclusions  the  result  of  which  is  this
 छा"  It  is  important  to  remember  not
 only  the  impact  the  film  has  on  adults
 and  giown-ups  but  the  deep  impact  it
 has  on  the  minds  of  the  children  and
 the  vounger  people  The  Khosla  Com-
 mittee  has  cxhaustively  quoted  from
 the  book  Our  Mome  Made  Children
 bv  Forman  I  shall  take  a  few  minutes
 to  quote  some  very  pertinent  quota-
 tions  whith  the  Khosla  Committee  has
 given  from  that  book  I  quote  from
 page  6  of  the  report

 “S55  Forman  states  that  children
 retain  70  per  cent  of  what  the  adult
 retails  upon  seeing  a  film  and  that
 the  impression  of  a  film  lasts  for  a
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 educational  films  show  that  know-
 ledge  increaseg  20  per  cent  to  40
 per  cent  more  on  screening  a  film
 than  on  communicating  the  same
 knowiedge  through  other  mcans.  The
 author  80८8  that  a  scene  in  a  film
 Shapes  the  attit  des  and  social
 values  of  childien.  Any  kind  ot
 medium  which  employs  visual  as
 well  as  aura’  communication  makes
 a  deep  and  lasting  impact  apon  an
 impressionable  mind,”

 “5.6  Forman  points  out  that  the
 mental  make  up  of  a  criminal  in  the
 film  35  not  explained  If  is  not  til
 the  very  end  that  he  meets  his
 punishment  and  m  the  meantime  a
 great  dea!  32  sympathy  is  aroused
 for  him  The  part  of  many  crimi-
 nals  in  films  is  taken  by  popular
 ‘tars  who  are  well  dressed,  hand-
 some  and  often  rich  In  the  same
 wav,  'ove  without  marriage  consti-
 tufes  a  disproportionately  large  part
 of  film  themes,  and  the  actor,  are
 usually  populur  film  stars  There-
 fire  im  the  minds  of  the  audience.
 periitularty  the  voung  and  impres-
 sionable  part  of  the  audience,  a  mea-
 sure  o*  sympathy  an.’  approval  is
 aroused

 =

 “39  The  author  says  “Imagine  the
 childrer  from  the  age  of  six  on  ex-
 poveg  to  the  flood  of  movies  pouring
 reross  the  screen,  loaded  chiefly  with
 the  well-known  movie  trinity  of  love.
 sex  and  crime  with  all  the  violence,
 vulgarity  and  false  values  that  so
 many  movies  have.  It  is  a  question
 whether  the  child  will  have  become
 80  excited  as  to  lose  sleep  for  a  week
 or  will  sleep  so  drugged  or  exhaus-
 ed  by  emotional  fatigue  that  his
 sleep  will  be  a  king  of  stupor.
 Whichever  of  the  two  happens  the
 price  paiq  is  exorbitant.”

 This  ६४  the  basic  background  in  which
 we  have  to  examine  the  film  scene  as
 euch.

 Film  ac  well  know,  leaves  a  great
 deel  of  impression.:  As  I  have  said
 just  now.  it  is  not  only  on  the  child

 896  (SAKA)  Cinematograph
 (2nd  Amdt.)  Bill

 but  also  on  the  adult  mund.  J,  there-
 fore  pose  a  question  to  this  august
 body  and,  through  this,  to  the  s.ety
 as  a  whoie  whether  it  is  a  matter  of
 sucial  concern  or  not.  Can  ४०.९५
 inure  thi,  powerful  medium’  Up  till

 have  we  or  have  we  not  let  the
 film  alone  to  do  whatever  it  can  to  the
 tu  iy  at  arge”?  We  have  set  the  tate
 of  the  society,  the  shape  of  the  society,
 the  future  of  the  society  particularly
 the  future  of  the  tender  minds  in  the
 hand,  cf  those  whom  we  may  choose
 ty  call  by  and  large,  financial  adven-
 tures  These  financia]  adventurers
 have  not  taken  cinema  either  as  an
 art,  or  as  a  contribution  or  as  some-
 thing  which  we  may  cal!  culture.  They
 have  taken  to  it  for  the  purpose  of
 digging  gold.  They  have  not  gone  for
 the  purpose  of  reforming  society  and
 realismg  the  responsibilities  that  80-
 ciety  imposed  on  them  But,  unfortu-
 nately,  a  substantial  section  of  them
 have  looked  upon  it  for  making  quick
 money  by  the  shortest  possible  methods
 and  possible  means  I  do  feel  that  at
 least  sometimes  my  friend,  Shri  Jyotir-
 moy  Bosu  should  agree  on  something.
 hecause  I  am  talking  of  culture  and  [
 hone  he  is  interested  in  culture  more
 than  politics,  at  least  sometimes
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 I  do  feel  that  society,  unfortunately,
 As  Such  has  turned  a  Nelson's  eye  to
 thi,  very  important  happening  within
 the  society  as  a  whole  Sometimes  we
 have  been  motivated  by  puritanism
 We  have  felt  that  in  our  puritanism  we
 can  wish  the  film  out  but  the  film  could
 not  be  wished  out  The  film  has  come
 and  the  film  has  invaded  our  cultural
 ‘ife;  rather,  it  is  now  part  of  the  entire
 life  of  the  society  as  a  whole.  There-
 fore,  when  we  have  continued  to  have
 an  ambivalent  attitude  towards  the
 film  as  such  the  film  has  gone  further
 ang  made  its  imnact.  I.  therefore,  feel
 that  today  at  least  the  time  has  come
 when  we  should  reslise  that  this
 nowerful  force  has  to  be  contralled  not
 in  the  political  sense  but  in  the  social
 sense  and  used  for  social  purposes.

 १  do  feel  that  people  who  have  seciai
 consciousness  and  social  responsibility

 ~
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 should  be  given  more  and  more
 |  opportunity  to  make  films.  I  also  teel
 |  that  this  sense  of  responsibility  hag  to

 be  the  basic  ingredient  for  any  cinema
 )  policy  that  we  may  choose  to  follow  in
 i  this  country  as  a  whole.  We  should

 ।  also  face  the  fact  that  this  medium  in
 today’s  context  has  to  be  dealt  with
 and  cannot  be  wished  out  Ido  feel
 therefore,  that  towards  this  powerful
 visual  medium  which  can  shape  the
 society  as  a  whole  particularly  in  our

 .  country  where  educationa  and  cul-
 tural  inputs  are  so  much  needed,  we
 should  have  a  positive  atitude  be-
 cause  the  film  can  be  used  to  a  great
 dea!  of  advantage.
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 I  would  also  hike  to  point  out  ngain
 going  bark  to  the  Khosla  Convmiltee.
 because  they  have  made  oa  very  in-
 teresting  observ  ation-  they  have
 quoted  from  the  same  book  to  which
 I  have  just  now  referred  ~-the  author
 claims:

 ‘We  pav  for  our  schoo!  system  We
 pay  for  our  water  supplv.  We  also
 pay  for  the  motion  pictures  What
 would  we  say  if  any  questionable
 character  were  to  be  allowed  to
 came  in  suddenly  and  take  charge
 ot  aur  children’s  school?  Or,  if  sus-
 pected  water  wele  even  occasionally
 turned  into  our  mains?  What  an
 outcry  goe;  up  of  the  milk  supply  in
 a  town  is  suddently  discovered  to
 be  in  the  least  degree  tainted.  The
 vast  haphazird  promuscous  So  fre-
 quently  ill-chosen,  output  of  pic-
 tures  to  which  we  expose  cur
 children’s  mindy  for  influence  and
 imprint.  is  not  this  at  least  of  equal
 importance?”

 This  is  the  basic  issue.
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 change.  That  can  change  only  if  we
 decidé  that  social  investment  has  to

 SHRI  MANORANJAN  HAZARA
 (ARAMBAGH):  It  has  no  connection
 with  the  Bill,  ’

 SHRI  I.  K.  GUJRAL:  I  think,  if
 you  wtl  use  more  of  your  imagination
 and  less  of  your  speaking-power  you
 wil  find  the  connection.

 SHRI  JYOTIRMOY  BOSU  \DIA-
 MOND  HARBOUR);  Be  relevant

 SHKI  I.  K.  GUJRAL:  I  om  glad
 Mr  Jyotirmoy  Bory  is  interested  in
 relevance.

 I  do  fee!  that  unless  we  decide  as  a
 society  that  sovia’  investmaemt  has  to
 be  mace  ang  cannet  be  delayed,  we
 will  only  tace  a  social  peril.  Unless
 we  are  realty  in  a  position  to  evuive
 and  tutn  our  eyes  fully  on  the  contr
 bution  Uhat  film  hays  been  making  a
 stage  is  fast)  arriving  when  we  can
 fa  e.  like  some  of  the  Western  socirti  5
 a  sociul  catastrophe.

 |  think,  for  bude  tine  now  ]  have
 pleaded  here  and  vulswe  that  tne  main
 method  07  unpioving  film  ty  that  society
 us  ७  Whole  and  the  Guvernment  as
 such  must  decide  tu  mske  substantial
 investment  in  tim  =  =  In  t.  day's  cuntext,
 ab  I  have  said  we  sev  that  films  are
 made  by  those  whe  are  the  worst  type
 ot  profiteers.  I  am  not  condemning
 everybody  in  fj):  «sndustry,  I  am
 talking  of  the  finanvia)  structure  of
 film  industry  as  such.  Unfortunately,
 that  section  of  finames  have  gone
 into  the  film  industry  which  charge
 very  heavy  interest.  Not  oniy  they
 charge  heavy  interest  but  they  dicta
 their  terms  also,  Even  the  best  of
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 about  which  my  hon,  friend,  Shri  Daga,
 ig  Concerned  and  in  those  countries,
 we  have  seen  that  the  Governments
 there  have  made  massive  financial  in-
 vestments.  Uniess  we  make  healthy
 fmance  available,  unhealthy  finance
 and  healthy  films  cannot  co-exist.  It
 is  junt  not  possible.  Unfortunately,  we
 have  treated  films  as  a  “Kamadhenu
 cow”.  We  have  only  tried  to  get  en-
 tertainment  tax  out  of  it.  We  have
 not  tried  to  feed  back  any  money  into
 it.  The  resuit  of  it  is  that  the  film
 scene  in  totality  is  degenerating,

 Recently,  we  have  made  a  small  ex-
 periment  in  setting  up  the  Film
 Finance  Corporation,  Although  the
 contribution  has  been  very  meagre  in
 I5  years  of  the  Film  Finance  Corpora-
 tion’,  existence  we  have  been  abie  to
 find  about  Rs  crore  of  investment
 even  then  we  hace  seen  that  the  film
 scene  has  changed  considerably.  Be-
 rause  of  intervention  of  the  Film
 Finance  Corporation,  because  of  a  new
 wave  of  films  and  the  emergence  of
 the  regional  cinema.  there  hag  been  a
 contribution  which  directly  and
 incirectly  has  been  guod  even  by
 xmall  investment.  I  am  very  certain
 that  unless  we  decide  that  a  percentage
 of  the  earnings  of  the  entertainment
 fax  will  be  fed  back  ino  the  film
 industry,  the  cinema  scene  will  not
 Improve

 Every  day  the  technology  of  film-mak-
 ing  in  becoming  expensive.  Raw  film

 it  ig  becoming  expensive,  the  eye  is  on
 the  profits  as  such.  That  is  why  all
 the  noslalgia  we  have  about  the  older
 filme  has  fadded  out.  All  those  who
 were  mostly  motivated  by  the  creative
 instinct  could  not  stand  the  pressure
 of  finance.  Very  fortunately,  since  the
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 contributed  to  the  change  of  the  attitude
 of  the  people.

 I  am  speaking  in  this  August  House
 where  the  whole  country  is  represented.
 I  do  wish  to  appeal  through  this  House
 to  the  society  and  policymakers  that
 we  must  decide  to  invest  in  the  cinema
 indusry  as  such  and  that  only  then
 we  can  possibly  create  what  we  may
 choose  to  call  an  Indian  cinema.

 SHRI  NOORUL  HUDA  (Cachar):
 Are  you  appealing  to  change  social
 values?

 SHRI  I.  K.  GUJRAL:  Social  values

 But  what  are  we  doing  ६००७६  it,
 much  have  we  decided  to  invest,  I
 like  to  ask.  The  States  an
 average  about  Rs.  60  crores  annually
 on  entertainment  tax.  But  in  i5
 we  have  invested  only  Rs.  l
 through  the  Films  Finance  Corpora-
 tion  Neturally,  you  cannot  change  the
 scene  as  such.  I  make  appeals  be-
 cause  sometimes  my  own  heart  breaks;
 I  feel  that,  in  spite  of  my  best  efforts.
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 the  land  of  Tagore,  where  culture  also
 matters.  If  he  tries  to  put  himself
 in  that  frame  of  mind  he  will  be  able
 to  think  of  things  better  and  finer  than
 what  his  ming  is  being  upplied  to  al-
 ways.

 The  scene  has  changed  in  this
 country.  India  has  undergone  many
 changes.  Today  India  is  the  biggest
 film  producer  in  the  world.  We  pru-
 duce  the  maximum  number  of  films
 compared  to  any  other  country,  and
 if  I  am  not  mistaken—I  hope  I  am
 right  in  saying  so—that,  in  -pite  of
 everything,  it  is  a  very  fortunate  thing
 that  our  creative  genius  in  the  cinema
 has  emerged  and  asserted  itself  com-
 pared  to  the  creative  genius  in  the
 world,  We  have  seen  that  in  many
 competitions  and  many  festivals  our
 film-makers  have  made  their  mark  and
 they  have  been  able  to  shoW  to  the
 world  that  better  films  can  be  made
 and  have  been  made  in  spite  of  all  the
 difficulties  that  they  have  been  facing.

 This  Bill  is  trying  to  remove  some  of
 the  difficulties  that  censorship  has  been
 facing.  Any  consorship  law,  at  its
 very  best.  is  a  negative  force  or  a
 negative  approach.  It,  naturallv,  can
 have  only  a  very  limited  role.  Al-
 though  it  must  assert  against  vuigari-
 ty  it  must  assert  against  debasing  of
 taste,  it  must  assect  against  dehumanis-
 ing  of  sensitivities  and  finer  values,  it
 must  assert  against  perversion,  it  must
 assert  against  glorification  of  the
 goondas  and  it  must  resotre  to  women
 and  children  their  rightful  place  in  the
 society.  Even  then  thig  cannot  be  as
 effective  2s  public  opinion  hecause  the
 most  effective  censorship  in  the  country
 is  ultimately  the  public  spinion.  Pub-
 lic  opinion  in  this  context  has  naturally

 |  to  be  educated.

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  Where  is  the  public  opi-

 nion”

 SHRI  I  हू.  GUIRAL:  That  is  what
 i  am  appealing  for,  You  and  I  should
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 arouse  that  public  opinion.  To  an
 extent  a  change  has  come,  I  will  give
 one  or  two  indications.  For  instance,
 till  about  last  year  whenver  the  Cen-
 sorship  Board  gave  ‘A’  Cert:ficufa  to  a
 film,  the  film-mokers  were  gererally
 very  happy  because  they  thought  that
 it  would  dig  more  gold.  But  now  we
 have  seen  a  change  in  the  course  of  the
 last  year  or  so.  Whenever  ‘A’  Certi-
 ficate  is  given,  there  is  now  clwuys  a
 hue  and  cry  and  the  demand  is  more
 for  D ti  Certificate.  This  itself  is  indi-
 cative  of  the  change.  Another  indica-
 tive  is  this.  The  regional  language
 films  for  instance,  Malavalam  films.
 Kannada  films  and  Bengali  films.  the
 new  ones  that  have  come  up  in  these
 three  or  four  States,  have  made  a  place
 for  themselves:  they  ore  hased  on
 classics,  on  social  investigation,  social
 issues,  And  this  scheme  is  new  being
 respected  more  and  more.  But  I  do
 fee}  that  even  then....

 SHRI  P.  5.  MAVALANKAR  (Ahme-
 dabad):  If  you  are  building  a  case  for
 quality  films,  let  us  spend  more  cn  it.

 SHRI  I.  K.  GUJRAL:  I  do  not  invest
 anything  on  it.  You  ave  talking  of
 more  and  more.  I  say,  let  us  invest
 something  on  it.  Unless  we  decide  to
 invest  something  on  it  the  cinema
 scene  wil]  not  change.  I  ७०  not  know
 whether  you  were  here  when  I  was
 speaking  on  this  point.  Perhaps  you
 had  been  out.  I  am  not  accusing  you
 but  on  this  I  have  spoken  at  length
 because  I  am  one  of  those  who  would
 like  you  to  feel—it  is  not  a  question
 of  this  side  or  that  side—that  it  is  a
 matter  of  common  concern  for  all  of
 us.  This  is  a  powerful  medium  which
 makes  ang  shapes  the  minds  of  men
 and  so  it  needs  investment  like  the

 SHRI  ATAL  BIHARI  VAJPAYEFE
 (Gwalior):  Where  are  the  c'rema  halls
 even  if  you  make  better  films?

 SHRI  I.  K.  GUJRAL:  Not  only
 cinema  halls  but  better  Sims  have  to
 be  produced,  moze  and  more  spectalis-
 ed  films  for  children  and  young  men
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 need  to  te  made  and  all  this  needs
 investment,  I  think  the  stage  has
 ome  when  the  country  should  apply
 all  ats  ming  whether  we  can  or  we

 eannot  al  least  part  with  50  per  cent
 of  the  entertamment  tax  ‘o  see  that
 better  cinemugs  ९0706  in  and  even  the
 number  of  cinema  theatres  that  we
 have  in  our  country  as  our  friend
 Shri  Vajpayee  has  d"awn  our  attention
 to,  75  only  about  7,800  Can  you  ima-
 gine  that  the  Soviet  Union  with  a  po-
 Pulation  of  one-fourth  of  ours,  has
 1.409.000  cinemas.  The  UNESC'O  some-
 time  ago  had  laxj  down  norms  for
 cinemas,  Even  if  we  follow  those

 norms  m  the  developing  co'ntrie»,  we
 should  increase  our  cinema  hulls  by
 three  times  because  what  iS  hap-
 pening  to-day  is  not  that  cmemas
 0  few  but  the  cinemas  are  ea-
 pensive  The  lowest  cinema  ticket  plus
 the  entertainment  tax  has  become  so
 expensive  that  a  lower  middle  clas
 man  or  a  poor  man  just  cannot  affo-d
 to  go  to  cinema  at  all  It  is  not  a
 question  that  he  cannot  be  influenced
 but  he  is  kept  out  of  the  contact  with
 the  cinema  and  entertainment  ts  denied

 to  him.  In  urban  areas  more  and
 more  we  are  finding  tensions  which
 are  not  only  economic  tensions  hut
 non-economic  tensions  also  because

 there  is  no  release  from  those  tensions.
 We  have  made  some’  exoeriment  in
 Delhi  recently  by  starting  an  o;en  air
 cinema  in  the  Rabindra  Rangashala
 whe-e  we  have  kept  the  ticket  at  50
 paise  and  Rupee  one.  We  have  8000
 seats  and  you  will  be  surprised  that
 every  day  every  seat  is  sold  and  every
 day  3000  people  come  who,  I  must  say
 never  go  to  cinemas  otherwise  and
 people  from  Juggis  and  jhopris  who
 cannot  just  otherwise  aflori  ty  go  to
 a  cinema.

 SHRI  JYOTIRMOY  BOSU  It  creates
 a  Jaw  ang  order  problem.

 SHRI  I  K.  GUJRAL:  That  problem
 will  always  be  there  wheneve:  people
 get  together.  But  that  does  not  mean
 that  we  can  afford  to  throw  the  baby
 with  the  tube  water.  Therefore,  I  do
 feel  that  we  should  possibly  think  in
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 terms  of
 context.

 Some  of  my  friends  talke]  about  the
 criteria  followed  by  the  Censorship
 Board  3n  rejecting  the  film.  In  tne
 last  couple  of  years  I  am  pariicutacly
 keen  that  films  that  preach  violence

 SHRI  JYOTIRMOY  BOSU  What
 happened  to  the  Member  ‘sho  was
 ctught  red-handed  taking  a  bribe  in
 Bombay”

 SHRI  I  K.  GUJRAL:  I  io  nut  k*  ow
 Perhaps  Shri  Jyotirmoy  Busu  k:.ows
 better.

 SHRI  JYOTIRMOY  BOSU  Jpyotirm
 Moy  Bosu  gets  the  informat.on

 SHRI  I  छू.  GUJRAL  I  would  have
 appreciated  if  the  hon.  Member  gets
 up  and  speaks  The  hon.  Member  did
 not  participate  in  the  debite  He  was
 busy  writing  his  notes  fur  something
 else.  Suddenly  something  flashes  ac-
 ross  his  mind  and  he  starts  snterrupt-
 ing

 SHRI  JYTIRMOY  BOSU:  I  am  pri-
 \ileged  to  sit  on  the  same  bench  as
 the  Chairman.  Pleasq  do  not  carry
 coal  to  New  Castle

 SHRI  I  K.  GUJRAL:  I  am  prepared
 to  give  the  floor  to  Shri  Jyotirmoy
 Bosu  to  give  us  some  worthwhile  sug-
 gestions.  But  he  does  not  apply  his
 mind  to  matters  of  culture.  That  is
 the  t-agedy  That  is  the  real  diffi-
 culty.

 SHRI  JYOTIRMOY  BOSU:  At  the
 present  moment  I  am  wormed  rchout
 the  stomach  culture  in  this  country.

 SHRI  I.  K.  GUJRAL:  3  hope  your
 negative  approach  will  fill  that  svon.
 As  I  was  saying  that  we  have  been
 trying  to  assert  and  curta.l  violence
 ang  vulgarity  in  the  cinema.  In  the
 last  year  for  instance,  we  denied  certi-
 ficates  to  5  films.  In  this  year  in  the
 first  5  months,  the  Censo-ship  Board
 refused  to  certify  3  films.  Alao  the
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 {Shri  I.  K.  Gujral]

 metreage  of  cuttings  has  conderably
 increased.  In  1973,  apart  from  the
 films  which  were  not  permitted  to  be
 shown,  about  15,000  metres  were  cut
 from  the  various  films.  But  cuts  do
 mot  solve  any  problems.  As  I  have
 said  just  now,  all  these  are  negative
 methods.  Positive  methods  have  to  be
 found.
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 Then  I  come  to  the  points  made  by
 Shi  Sreekantan  Nair  who  said  that
 the  set  up  is  being  made  more  cum-
 bersome  in  respect  of  the  Film  Censor
 Board  for  that,  I  would  say.  it  35  not
 cumbersome  but  it  Is  being  made  sim-
 plified  in  the  sense  that  now  we  are
 going  to  have  six  whole-time  members
 and  the  result  would  be,  since  every
 film  will  have  to  be  seen  by  at  least
 one  whole-time  member  uniformity
 in  regard  to  the  application  of  the
 rules  will  be  there  and  it  is  far  more
 easier  for  them  to  sit  with  the  nasessors
 of  a  particular  lenguage  and  take  a
 view  on  the  film  at  the  moment.  With
 the  help  of  the  honorary  committees
 we  are  not  able  to  make  the  :mpact
 and  that  is  why  we  have  accepted  the
 recommendation  of  the  Khosla  Com-

 a
 and  we  are  going  in  that  direc-

 n.

 was  raised  by  my  friend  Mr.  Salve  ani
 it  is  this.  He  spoke  about  the  vacious
 aspects  of  the  films  and  he  had  parti-
 cularly  drawn  my  attention  to  the  filn
 Bobby  which  was  worrying  him  very much.  I  have  drawn  the  attention  of
 the  Film  Censor  Boar  to  the  temarks made  by  Mr.  Salve.

 Mr.
 papery:

 Hazra  talked  about
 Cine-wo-ker

 .
 $  who  do

 JULY  29,  974  Cinematograph  272
 (nd  Amdt.)  Bill  ,

 Now,  Mr.  Daga  made  a  long  speech.
 and  he  was  particularly  worried  about
 the  words  censor,  about  the  older
 people,  about  the  dangerous  trends  and
 so  on.  He  said  in  the  course  of  his
 speech  that  films  had  not  made  any
 impact,  I  think  Mr.  Daga's  speech
 was  very  classical,  because,  he  is  one
 of  those  people  who  feel  that  cinema
 is  seen  and  forgotten  sooner  than  one
 thinks.  But  if  you  sit  with  Mr.  Daga
 he  will  even  tell  you  what  film  he
 saw  some  twenty  years  ago  and  what
 was  the  story  there,  and  still  he  feels
 that  the  impact  of  the  film  can  be
 easily  forgotten!  Mr.  Daga  also  quoted
 Khosla  Committee  Report,  and  Mr.
 Daga  said  that  they  had  talked
 of  hberal  approach.  I  agree.  Liberal
 and  licentiousness  are  two  different
 things.  I  am  all  in  favour  of  laberal
 approach.  I  am  not  a  conservative
 and  I  am  not  for  a  conservative  ap-
 proach  at  ail  but  I  am  for  a  more
 responsible  approach.  I  do  agree  with
 Mr.  Daga  that

 SHRI  B.  V.  NAIK  (Kanara):  What
 you  do  is  this.  When  it  comes  to  prac-
 tical  things,  what  you  are  doing  is,

 you  are  not  going  to  introduce  good
 films,  but  you  are  going  to  cut  the
 bad  films.  That  is  to  say,  it  is  only  a
 negative  function  The  hon.  Minister
 is  very  sensible  and  I  am  gure  he  will
 give  greater  thought  to  it.

 SHRI  L  K.  GUJRAL:  I  am  grateful
 for  the  credit  you  gave  for  being  a
 sensible  one;  you  can  say  sensitivity,
 ag  well,  because  in  art  values  I  have
 sensitivity  as  well
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 SHRI  B.  फ  NAIK:  What  all  you  can
 do  witn  the  censors  ig  to  take  a  scissor
 and  cut  the  negative  part  but  you
 cannot  substitute  a  good  part.

 SHRI  L.  K.  GUJRAL:  I  have  said  so.
 My  friend,  Prof.  Mukherjee  is  not  here.
 He  also  haq  talked  of  the  need  fo:  a
 ae~*ible  national  films  policy  which  I
 Rave  tried  to  enunciate  just  now  and
 also  the  Cine  Workers’  Bill.  He  had
 algo  talked  about  the  Metro  Cinema
 and  Shri  Bosy  is  interested  in  that  also
 and  because  Mr.  Bosu  is  keen  that
 something  should  be  said  about  the
 Metro  Cinema.  I  would  only  like  to
 say  here  that  we  have  set  up  a  negoti-
 ating  committee  from  the  various  in-
 dustries  together  and  some  represen-
 tatives  of  the  owners  are  also  here
 and  the  documents  a-e  being  examined.
 I  hope  we  shall  be  in  a  position  to
 settle  this  issue  soon,  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  You  sup-
 port  Messrs.  Gupta  Brothers  in  Bom-
 bay.  And  you,  Mr.  Ganesh,  have  given
 him  support.

 SHRI  I.  छू.  GUJRAL:  He  has  given
 me  full  support.  I  also  feel  that  Shri
 Nahata,  particularly,  had  talked  of  the
 good  films  and  the  people’s  demand  for
 a  good  film  He  had  asked  for  a  Film

 I  am  glad  to  say  that

 Dr.  Karn:  Singh  had  emphasised
 about  the  need  for  a  family  film.  I!
 could  not  agree  with  him.  But.  I  do
 feel  that  healthy  and  helpful  family
 films  are  needed.  Prof.  Dandavate,
 sitting  here,  has  made  @  speech  which
 is  yery  useful  and  learned.  He  has
 talked  about  the  generation  gap  in
 the  government  thinking.  I  do  not
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 think  that  there  is  generation  gap  in
 the  government  thinking.  I  think  that
 the  generation  gap  is  not  in  the  con-
 text  that  we  are  against  whet  the  new
 generation  wants.  I  am  all  for  the
 films  which  are  youthful  in  approach,
 which  are  youthful  in  their  compzeben-
 sion,  which  are  youthful  in  their  art
 films  and  which  are  youthful  in  their
 sensitivity.  But,  I  think  ;hat  ali  that
 ts  sold  in  the  name  of  the  youth  is
 not  that  either  Prof.  Dandavate  or  I
 would  wish.  I  think  it  is  not  in  that
 sense  that  we  have  any  generation  gap
 problem.  I  think  Prof.  Dandavate  also
 bad  asked  a  question  which  needs  a
 reply.  He  has  asked  whether  the  ele-
 ments  which  are  extraneous  to  arts  are
 judged  by  the  art  form.  I  think  it
 would  be  too  much  if  we  say  that  all
 the  films  are  in  art  forms  although
 some  of  the  makers  do  believe  in  them.
 Do  you  know,  Prof.  Dandavate  that
 out  300  filmg  which  were  started  in
 India,  seventy  per  sent  of  the  films
 fall  under  it  because  people  who  are
 adventurists  and  who  have  earned
 money  in  something  else—in  stock  ex-
 change  or  something  else—Jo  want  to
 venture  into  the  films?  The  result  of
 all  this  for  making  a  good  film.  In
 that  they  are  neither  interested  in  the
 art  films  nor  in  aesthetics.  We  have,
 fortunately,  as  I  said  just  now,  some
 leaders  who  have  a  deep  commitment
 to  the  art  films  and  the  things  of  that
 kind.  I  do  not  think  that  there  is  any

 Befo-e  I  finish,  I  must  compliment
 Prof.  Dandavate  for  his  very  very
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 SHRI  I.  K.  GUJRAL:  I  am  not  00०९
 to  suy  ‘Yes’  or  ‘No’  because  this  is  a
 uiscuseion  70  which,  if  Prof.  Dandavate
 wants  me  to  say  ‘Yes’  or  ‘No’  I  would
 not  ke  ६6  reply.  I  can  assure  you  of
 one  think  and  that  is  that  no  attempt
 whatsoever  on  our  part  will  be  made
 either  to  regiment  the  art  or  to  try  to
 cont-ol  the  art.  We  are  only  trying  to
 eliminate  those  things  to  be  urhealthy
 and  known  to  be  perverse  to  debase
 human  walies  which,  not  c7):  acts  us
 a  poison  to  our  society  but  is  now
 acting  3s  a  lava  to  our  basic  and  cul-
 tural  art  value.  We  are  now  trying  to
 fisht  against  this  ang  not  against  the
 ort  films  as  such

 Shri  Mavalankar  hss  naturally  and
 rightly  asked  that  we  must  be  always
 conscious  of  the  difference  between
 the  freedom  and  licence  and  the  liberty
 of  the  people  that  is  involveq  in  it.  I
 think  that  it  is  in  that  context  only
 that  we  are  thinking  of  the  present
 meaerures  because  corelations  of  these
 three  only  make  the  validity  to  the
 present  Bill  definitely  useful.  Shri
 Rudra  Pratap  Singh  has  complained
 about  the  Iack  of  uniformity  of  the

 censors.  I  think  with  the  sppointment
 of  whole-time  members  we  will  be  able
 io  achieve  that  uniformity.  He  talked
 at  length  about  nudity  and  kissing.  I
 think  I  have  made  my  views  known
 on  this  subject  in  the  meetings  of  the
 consultative  committee.  Ii  is  in  the
 broad  context  as  Khosla  Committee
 has  tried  to  see  these  things  that  they
 have  to  be  seen.  Covered  nudity  ond
 covered  vulgarity  can  be  worse  fhan
 nudity,  That  is  what  is  happening
 today.

 Shri  Tombi  Singh  has  drawn  our
 attention  ang  rightly  80  that  we  must
 declare  our  nationa)  film  policy.  T
 have  said  just  now  how  I  am  Inoking
 at  the  scene  and  what  are  the  ingredi-
 ents  of  the  national  film  policy.  Shri
 Gowder  has  talked  about  censorship
 by  the  State  Governments.  This  issue
 was  discussed  at  length  in  the  Consti-
 tuent  Assembly  when  censoring  and
 films  were  made  central  subjects  and
 taken  from  the  Concur-ent  List.  I
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 might  quote  a  litle  from  the  sreech  of
 Dr.  Ambedkar;

 “Mr.  Presilent.  Sir,  the  object  of
 bringing  this  entry  which  was  orgi-
 nally  in  the  Concurrent  List  to  the
 Union  List  35  two-fold.  vf

 Firstly,  to  prescribe  as  far  as
 possible  a  unifo‘m  standard
 for  sanction  of  films,  and

 Secondly,  to  prevent  on  injury
 being  done  to  any  producer  of
 a  film  whuse  film  may  not  be
 sanctioned  by  any  particular
 Province  for  reason  of  some
 idiosyncracy  or  some  standards
 which  are  extra-ordinary  char-
 acter  and  do  not  conform...”.

 I  think  this  speech  holds  good  even
 today  and  particularly  in  his  State
 politics  which  is  dominated  by
 cinema.  I  think  the  presen,  situation
 where  censorship  is  a  central  subject
 is  correct  but  while  appointing  six
 members  we  are  going  to  post  two  of
 them  at  Madras  and  they  must  know
 the  local  languages  of  the  region  be-
 cause  only  then  the  censo-ship  will
 be  possible.  Since  India  ie  making
 many  films  we  have  provideyg  in  the
 Bill  assexsors  to  assist  the  \hole-

 time  members.  Our  policy  wil]  be
 to  have  the  Chairman  and  two  mem-
 bers  in  Bombay;  two  members  in
 Madras  and  one  member  in  Calcutta
 so  that  they  are  able  to  lonk  after
 all  the  films  made  in  those  areas...  My friend  Mr.  Reddy  had  asked  me  to  see
 that  people  knowing  various  languages are  appointed  on  the  censor  Board.
 Well.  we  will  try  to  do  that  as  far  as
 possible.  Some  friends  have  asked  me
 about  the  pre-censorship  of  the  seri-
 pts.  If  is  not  an  impracticable  suggea- tion  but  it  does  not  serve  much  pur-
 Pose  because  films  are  not  made  by

 —
 They  are  made  as  films  deve
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 की झाइ०  Ko  गुजरात  वाद  म  भी

 करते  हैं,  नहीं  बाइ  से  ही  करते  है।  जा

 लिखिन हो हो  7  है  उस  में  ज़  नहीं  होता  है।

 लीजिए  में  हाता  है  ि  सोहन  पाल  जी  ते  किसी

 से  दोस्ती  दिखाएँ  |  भव  दो  ती  इकाई  उस  के

 बाद क्या हुमा कया  हुआ  ?  यहा  वह  चीज जगाती है।

 सोहा  लाल  जी  ने  यह  भी  कहा  है  कि

 स्टेट  गयनेमट  के  द्वारा  सितम  हाउसेस  का  ले

 लिया  जाय  ।  मै  उस  के  लेते  के  हक  में  नटी  हू  ।

 लेकिन  इस  बाप  ने  हर  म  है  कि  स्टेट  गत  मंदिर
 जो  सिनेमा  लेता  चाहती  है  वे  अपने  सिनेस।

 हाउसेस  मौर  बनाएं  1  ४स  में  गया  लगता  जाय

 ब्या  जि  प्रखर  सिनेमा  हाउसेस  की  जरूरत

 है।  उसी  सिनेमा  हाउस  के  'कपूर  फिर  ।फर

 धौर  कया  लगाया  1-1: ज  का  कोई  फायदा  नहीं

 है  1  (व्यवधान  )

 SHRI  JYOTIRMOY  8080
 bring  a  Punjab:  film  to  him

 ]  shall

 SHRI  I  K  GUJRAL  Let  him

 please  do  50  That  is  wh)  |  bave
 succeeded  in  persuading  five  or  six
 State,  to  set  up  cinema  corporations
 to  make  more  cinemas,  because  ulti-
 mately  that  will  be  move  vseful  than

 iavesting  moneys  in  cinemas
 which  have  already  been  made.

 My  hon  friend  Shri  Sharma  telked
 of  the  extra  expenditure  invohed.  .  7
 think  there  was  a  great  deal  of  con-
 tradiction  in  what  he  said  On  the
 one  side,  he  was  very  much  concerD-
 ed  about  the  social  impact  of  films
 and  on  the  other  side,  he  was  more
 concerned  about  the  couple  of  lakhs
 of  rupees  which  would  be  spent  on
 ‘censoring  of  films,  But  I  can  assure
 him  that  most  of  it  wil]  be  recovered
 because  two  are  going  to  increase  the
 censorship  fee  alxo  and  so  it  is  not
 as  if  in  the  end  the  exchequer  will
 be  Josing  money  on  this

 I  think  I  have  a  covered  most  of
 the  points  raised  in  this  debate  I
 shall  only  conclude  by  saying  that  as
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 treat  with  considerably  more  ser:0us-
 ness  the  cinema  scene  as  such  und  help
 us  and  the  socicts  in  evolv  Ig  4  com-
 prehensive  him  policy  which  to  a  very
 ereat  eatent  fortunately  has  been

 spelt  out  in  the  Estimates  Commuttee’s
 ieport  The  Estimates  Commuitee’s
 report  has  been  verv  wholesome  snd
 usefu]  and  we  are  trying  to  evolve  a4
 policy  based  on  that
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 MR  CHAIRMAN  The  question  is
 “Thit  the  Ball  further  to  amend

 the  Cinemategraph  Act,  ‘1952,  as
 pas  ed  by  Rajya  Sabha,  be  taken
 into  consideration”

 The  motion  was  adopted

 Clause  2  was  added  to  the  Bill,

 SHRI  MANORANJAN
 bes  to  move,

 HAZRA  I

 Page  2,  omit  lines  4  to  0  (16)
 I  have  moved  this  amendment  be-

 Cause  in  my  opinion  there  is  no  need
 fol  8  revising  committee  because
 the.e  i.  ulreudy  nother  committee
 for  the  puipose  4  hope  the  hon
 Minister  will  accept  it

 SHRI  I  K  GUJRAL.
 fortunatels  not  in  a  position  to
 agree  uith  my  hon  frend.  The
 question  of  a  tevising  committee
 came  in  because  some  people  used  to
 file  appeals.  Upti]  now,  our  proce-
 dure  i.  that  appeals  are  disposed  of
 by  the  Ministry  and  the  Mnunister
 either  after  seeing  the  films  himself  or
 after  taking  the  advice  of  some  of
 the  experts  We  are  now  instifution-
 alising  it  We  are  going  to  have  &
 panel  of  about  l2  learned  people  who
 know  about  films  and  about  law,
 out  of  these  2  ७४९  shall  choose  a
 panel  of  two  or  three  every  time  an
 appeal  comes,  and  the  Minister  will
 follow  the  advice  of  this  panel  in
 disposing  of  the  appeal  I  think  this
 ts  better  institutionally  than  any  dis-
 cretionary  powers  given  even  {o  the
 Manister

 MR  CHAIRMAN.  I  shall  now  put
 amendment  No.  I6  to  vote.

 I  am  un-
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 (Mr,  Chairman]  pointed  by  the  Central  Gov-
 Amendment  No.  6  wag  put  and

 ae  eee”  owen
 ७७७७७  and  23  h  members  ap-

 MR.  CHAIRMAN:  The  question  is.
 “That  clause  2  stand  part  of  the

 Bill”,  :
 The  motion  was  adopted.

 Clause  2  was  added  to  the  Bill.

 Clause  3—(amendment  of  section  3)

 SHRI  R.  8.  SHARMA:  I  beg  to
 move.

 Page  2,  lines  4  and  5,—

 for  “five  other  whole-time  mem-
 bers  and  six  honorary  mem-

 bers”  ,

 substitute—

 ‘“five  hono-ary  members”.’  (3)
 Page  2,  lines  22  to  24,—

 for  “and  the  other  whole-time
 members  shall  receive  such
 salaries  and  allowances  as
 may  be  determined  by  the
 Central  Government  and  the
 honorary  mem

 substitute—

 ‘“and  the  other  members  includ-
 ing  honorary  members”  '(4)

 SHRI  M.  C.  DAGA:  I  beg  to
 move:

 Page  2,  lines  4  and  b—

 omit  “and  six  honorary  mem-
 bers”  (7).

 Page  2,—

 omit  lines  6  to  39  (8).

 SHRI  MANORANJAN  HAZRA:  I
 beg  to  move:

 Page  2—

 for  lines  3  to  15,  substitute—

 “()  for  the  words  ‘not  more
 than  nine  other  nvembers  ap-

 shall  be  substituted;”  (7),

 Page  2,  line  8—

 for  “three”  substitute  “five”  (७).

 Page  2,  line  9,—

 after  “industry”  insert—

 “as  artists,  technicians  and
 workers  in  any  of  the  five
 regiona]  centres,  namely,
 Calcutta,  Delhi,  Bombay,
 Madras  and  Gujarat.”  (19).

 ht  रामरतन  कर्मा'  सभापति  जी,
 मैंने  अपनी  अमेण्डमेंट्स  मे  यह  चाहा  है  कि
 क्लास  3  में  5  दूसरे  होल-टाइम  मेम्बरों  तथा
 6  आनरेरी  मेम्बरों  के  स्थान  पर  केवल  5

 आनरेरी  मेम्ब्जें)  कर  दिया  जाय।  तभी
 मन्त्री  महोदय  जवाब  देते  बात  कह  रहे  थे  कि

 यह  बहत  छोड़ो  रकम  मत  हैं  में  ऐसा

 महसूस  करता  हु  कि  इस  मामले  में  ज्यादा  प्राणिक
 बोझ  न  लादा  जाय  ।  मैं  तो  यह  चाहता हु  कि  इस
 की  तनख़्वाहों  पर  खर्चा  न  बढ़ा  कर  पुरकार  हस्व-

 स्ट्रीट मे  लगे  हुए  उन  लोगों के  लिये  जो  काम  करते

 डिसएबल्ड हो  जाते  हैं,  या  जो  बाद  में  रंग -
 डाउन हो  जाते  हैं  जिन  को  कोई  पूछने  वादा  पो
 होता  ,  उन  की  सहायता  के  लिये  ड्राप  कोई  ew
 बनाते  सचिव  प्रदेश के  सिए  भगत  बनाने
 के  लिये  घनसाली  की  व्यवस्था करते  ,  इस  इष्ट-

 सारी से सम्बन्धित उद्योगों  को  खोलने  की
 करते।  मेरे  दोनों

 मर  तक  कल
 कौर  मेल  भरोसा  है  कि  करं कार  ६7  हैं  स्वीकार
 करे।
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 श्री  मूल  चन्द  डागा  :  सभापति  महोदय  ,
 इलाज  3  मे  कहा  गया  है--

 which  shall  consist  of  the  Chairman
 and  not  more  than  9  members.  What
 is  the  amendment?  You  want  that

 ia  there  should  be  5  members  and  6
 more  honorary  members,  That  means
 li  members—it  is  compulsory.

 ©  पहले  यह  व्यवस्था  थी  कि  उन  को  4  हजार  रुपये

 तनख्वाह  मिलेगी  लेकिन  अब  झन  मेम्बरों

 को  3  हजार  ्य  तनख्वाह  मिलेगी  ,

 The  Chairman  will  get  at  least  Rs.
 *~  4,000  per  month.

 इस  केपी  आप  का  उदृंणश्य  कया  है  ?

 आनरेरी  ज  के  लिये  कहा  है--

 You  have  said  that  there  should
 6  honorary  members.  What  should
 be  the  qualifications?  Nothing  has
 been  said  that  these  wiil  be  the
 qualifications  of  honorary  members.
 What  is  the  purpose  behind  it?  I
 have  not  unierstood  it.  What  is  the
 report  of  your  Committee?

 “We  are  firmly  of  the  view  that
 the  present  system  of  entrusting  the
 preview  of  films  to  a  panel  of
 honorary  examinees  consisting  of
 persons  who  have  little  sense  of
 responsibility  and  who  have  been
 appointed  in  the  exercise  of  Gov-
 ernment's  patronage  should  be
 completely  done  away  with”.

 This  is  the  suggestion  of  your  Com-
 mittee.  Now  I  have  not  understood
 why  you  want  to  have  ll  members.
 There  were  only  9  members  and  that
 was  to  be  the  limit.

 Now  you  want  that  there  should  be
 ll  members.  That  is  the  mandatory
 provision.  One  Chairman  and  Ill
 members.  That  means  2  members.

 ‘That  means  a  heavy  expenditure.
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 एक  तरफ  कहते  हैं  कि  हमारे  पास  पैसा  नहीं

 है  दूसरी  तरफ  बल्की-वार्षिक  बना  रहे  हैं--
 आप  की  इच्छा  क्या  |

 For  the  words
 other  members’  you  have  substituted
 ‘five  other  wholetime  members  and
 six  honorary  members’.  It  means  Il.

 इन  पांच  मेंडिस  किये  द्ग  कया  होगा  ?

 खोसला  कमेटी  ने  कहा  है---

 Each  member  will  not  free  house
 accommodation  and  other  things;
 then  Rs.  3,000  per  month.

 एक  तरफ  पैसा  नहीं  है  तरक  आप  ने

 साप  बॉडीज  बना  दी  हैं  ।

 I  have  not  understood  this.  The
 Examining  Committee,  Revision  Com-
 mitee,  then  Board,  then  Appellate  Tri-
 bunal  and  then  Government.

 उस  के  वाद  संगठन मेंट  के पास  जायेगा  एक
 फिल्म  पाथ  कराने  केला  6  जगह  जाना

 पड़े  WH--2z  क्या  बिल  आप  ने  बनाया  है  ।

 ठीक  है  बाप  मझे  रह  देंगे  कि  मैं  प्रेस  न  करूं

 मुझे  ब  जाना  पड़िया--लेकिन  आप  कर  क्‍या

 रहे  हैं

 If  I  make  a  film  first  it  will  go  to
 the  examining  committee;  then  it  will
 go  to  the  revision  committee;  then  it
 will  go  to  the  board.  Afterwards  it
 will  go  to  the  appellate  tribunal.  Then
 it  will  go  to  the  Government.  You
 must  not  use  your  powers  and  _  that
 Government  is  the  best  which  governs
 the  least.  Then  seven  assessors  will
 be  there.  One  examination  committee
 and  then  a  revision  committee  and
 then  the  board.

 कोई  पीरियड  मुकरिर  नहीं  किया  गया  है
 कोई  लिमिटेशन  नहीं  है  |  on

 ‘not  more  than  9  |
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 SHRI  JYOTIRMOY  BOSU:  On  a
 point  of  information.  At  every  stage
 what  is  the  amount  of  contribution
 that  is  required?

 SHRI  M.  C.  DAGA:  It  says  here:
 where  any  film  ..the  Government
 ean  call  for  the  record.  There  is  revi-
 sion  power  with  the  Government.  It
 says  here:  the  present  censor  board
 is  not  an  independent  body;  its  deci-
 sions  are  hable  to  be  sct  aside  by  any
 erder  of  the  Government.  Therefore
 it  is  condemencd  यह  सब  बय  =

 जितने  आझाद।म्या  को  ह्म  तम
 पर  लगाता  चाहते  है।  इबड्स्ट्राका  इस
 तरह  की  व्यवस्था  से  बहुत  दिया

 होगा।  ।  अपर  के  बोर्ड  के  पास  इस  तरह  से  कोई
 पावर  नही  है  ।  ग्राम  बोई  बनाता  है  तो  उसे

 पूरी  पावर  दीजिए  ।

 It  says  here’  the  assumption  that
 mistake,  will  be  rectihed  by  a  higher
 authority  arouses  almost  universal
 condemnation

 श्राप  के  बोर्ड  के  पास  कोई  पावर  नहीं  है  ।  एक
 फिल्‍म  को  पास  कराते  के  लए  उस  को  पाच
 कमेटियां  के  सामने  जाना  पड़ेगा  इस  करे  पोछे
 लाजिक  क्‍या  है  ?  आप  इतना  वड़ा  बोर्ड
 बया  बताना  चाहते  हे  इतना  भारी  भरकम
 खर्चा  रखने  का  क्या  फो-दा  हैं।  आजकल
 आनरेरी  मैयत'  क्यू  नमदा  ते  है  ?

 I  have  not  understood  the  logic  be-
 hind.  What  are  your  arguments?
 Then,  there  is  no  limit  as  to  how

 much  time  a  committee  will  take.

 मैं  चाहता  हु  कि  आप  इस  १५  फि  “गौर

 कीजिए  ।  एगजामिनणि  कमेटी  में  किसना

 टाइम  सकेंगी,  रिवीजन  कमेटी  में  कितना

 टाइम  लगेंगी,  हर  कमेटी  कितना  टाइम
 लेगी  1
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 ४  brs,

 SHRI  MANORANJAN  HAZRA:  I
 agree  with  Mr.  Daga  that  there  should
 not  be  80  many  committees,  but  I
 disagree  with  him  regarding  the  num-
 ber  of  honorary  members.  I  have
 proposed  in  my  amendment  that
 there  should  be  five  other  whole-
 time  members  and  l2  honorary  mem-
 bers  appointed  by  the  Central  Gov-
 ernment  to  look  after  the  perform-
 ance  of  the  regional  committees  in
 Calcutta,  Delhi,  Bombay,  Madras  and
 Gujarat,  where  five  regional  commit-
 tees  shall  be  constituted  l  have
 given  my  amendment  from  the  practi-
 cal  point  of  view  -so  tnat  the  cause
 of  the  cine  industiy  might  be  served
 better.

 SHRI  I.  K.  GUJRAL;:  Mr.  Daga
 has  not  fully  read  the  whole  thing.
 Uptill  now  we  had  a_  wholetime
 Chairman  and  a  beard  of  honorary
 members.  Then  we  have  the  exa-
 mining  and  revising  committees.  At
 present  these  commitives  comprise  of
 panels  of  honorary  membets,  drawn
 fiom  various  sections  of  the  society.
 Naturally  the  responsi'ility  they  owe
 to  tne  board  is  limited  We  cai]  upon
 them  to  sacrifice  a  part  of  their  tume
 to  come  and  see  a  film  The  result
 is.  the  compusition  of  the  committees
 varies  from  film  to  film  and  there  is
 no  uniformity  in  the  application  of
 policy  That  is  why  sometimes  a  film
 is  rejected  und  another  more  licenti-
 ous  film  gets  through.  How  we  are
 changing  it  We  are  going  to  have
 a  Chairman  and  5  wholetime  mem-
 bers.  We  are  making  it  compulsory
 that  every  film  must  be  seen  at  least  '

 by  one  wholetime  member,  who  will
 be  primarily  responsible  to  enforce
 uniformity  of  the  policy  Then  we
 have  7  assessors  drawn  from  various
 language  areas.  Every  film  will  be
 seen  by  one  wholetime  member  and
 2  assessors.  If  there  is  difference  of
 opinion  between  the  wholetime  mem-
 ‘er  ang  the  assessors,  it  will  bé  re-
 ferred  to  the  revising  committee
 ‘vhere  at  least  two  wholetime

 pong bers  will  sit.  Our  basic  approactr that  responsibility  should
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 The  composition  of  the  Board  will
 be  Chairman,  five  wholetime  mem-
 bers,  3  more  from  the  industry  and  3
 more  drawn  from  educationists  and
 people  with  cultural  sensitivity.  This
 Board  will  lay  down  the  policy.  The
 real  work  will  be  done  by  the  whole-
 time  members,

 Coming  to  the  volume  of  work,  on
 an  average,  the  bourd  examine,  450
 films  a  year,  ie,  40  to  50  films  a
 month,  iv.  2  to  3  films  a  day.  It  is
 not  very  light  work.  As  a  matter  of
 fact.  ene  of  the  suggestions  made  to
 the  Khosia  Committee  was  that  there
 shoul]  be  20  wholetime  members  be-
 cause  they  thought  the  load  was  su
 much.  छा  order  to  save  money  we
 have  tluught  of  only  six  for  the  time
 being  I  hope  they  can  cope  with  the
 load

 So  fir  as  the  methods  and  proce-
 dures  which  should  be  followed  are
 concerned,  kindly  keep  one  thing  in
 mind  The  procedures  are  laid  down
 in  detail  in  the  rules  and  directives.
 My  attention  has  been  drawn  to  the
 total  load  India  makes  about  450
 feature  films.  It  also  makes  1,000
 short  films  India  will  be  importing
 approximately  200  foreign  films,
 which  we  had  stopped  for  some  time.
 So,  the  total  load  of  films  to  be  seen
 is  ahout  1,500  to  2,000  films  a  year.
 This  is  the  dimension  of  the  problem.
 I  hope  my  friend  will  appreciate  this
 basic  issue.

 SHRI  JYOTIRMOY  BOSU:
 tation  of  American  films  is
 scandal.

 Impor-
 another

 SHRI  L  K.  GUJRAL:  I  have  a
 great  deal  of  weakness  for  Shri  Jyo-
 tirmoy  Bosu.  But  he  looks  too  heavy
 when  he  sits  and  talks,  If  he  stands
 and  talks,  it  will  be  good  for  his
 Wealth  and  I  can  reply  better.

 Shri  Hazra  has  also  raised  more  or
 less  the  same  point  why  we  should
 mot  stick  to  the  honorary  people.  I
 have  said  just  now  that  our  experi-
 ment  has  not  succeeded  and  the  en-
 tre  spirit  of  the  Khosla  Committee
 Report  is  that  this  experiment  of
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 totally  depending  on  krnorary  peo-
 Ple  is  not  successful.

 SHRI  M.  C.  DAGA:  You  have
 prescribed  the  qualifications  of  the
 three  members  from  the  film  industry.
 What  about  the  others?

 श्री  wifotoqaTs  :  ओ:रेजिनत
 बित  में  जे।  हैँ  उसको  हम  चेज  नहीं  कर  रहे
 हैं  |  उसको  आप  पढ़िए।  आपक  तसल्ली
 के  लिए  में  फिर  कह  देता  हू श्री  अगर
 ब्लेयर  नहीं  हैं  तो  में  कोरियाई  कर  देता
 हू  क्रि  ज॑  बाजी  तन  निए  जाएगे  वे  वहीं
 निए  जाएंगे  जो  एमिनेम  मेन  आग  लेटर्ज़,
 कपूर  एड  एजुकेशन  हों।

 MR.  CHAIRMAN:  I  shall  now  prt
 all  th  amendments  to  clause  3  to  the
 vote  of  the  House.

 Amendments  Nos.  3,  4,  7,  8,  Wn  48  and
 l9  were  put  and  negated.

 SHRI  MANORANJAN  HAZRA:  Sir,
 the  amendment  of  Shri  Daga  should
 be  put  separately.

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  He  is  not  pressing  it.

 SHRI  JYOTIRMOY  BOSU:  Sir,
 On  8  point  of  order.  Shri  Daga  has
 waxed  eloquent  when  he  moved  his
 amendment.  Then  the  hon,  Minister
 gave  him  a  dressing  down  and  he
 also  announced  that  Shr;  Daga  is  not
 pressing  his  amendment  Don't  you
 cal]  it  intimidation?  Is  it  something
 that  should  be  done  on  the  floor  of
 the  House?

 MR.  CHAIRMAN:
 point  of  order.

 There  is  no

 SHRI  JYOTIRMOY  BOSU:  You
 must  apply  your  mind  to  it.

 MR.  CHAIRMAN:  Mr.  Daga  never
 pressed  for  his  amendment  and  his
 amendment  was  negatived.  It  has
 already  been  voted  and  negatived.  The
 mover  of  the  amendment  did  not  want
 to  press  it  separately.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  The
 hon.  Minister  took  a  quick  step,  went
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 to  him  and  came  back  saying  that  he
 is  not  pressing  the  amendment.

 SHRI  G.  VISWANATHAN:  This
 happened  under  your  very  nose,  Sir.
 (Interruptions)

 MR.  CHAIRMAN:  Mr.  Daga,  are
 you  pressing  for  your  amendment?

 SHRI  M.  C.  DAGA:  I  am  not  pres-
 sing.

 SHRI  G.  VISWANATHAN:  Accord-
 ing  to  rules,  he  cannot  withdraw  his
 amendment.

 SHRI  JYOTIRMOY  BOSU:  There
 is  a  clear  rule  that  once  an  amend-
 ment  is  moved,  it  cannot  be  with-
 drawn.  Even  if  there  js  a  single  dis-
 senting  voice,  he  cannot  withdrawn
 it.  It  has  to  be  put  to  vote,

 MR,  CHAIRMAN:  There  is  no
 question  of  withdrawing  it  now.  Al-
 ready,  with  the  sense  of  the  House,
 all  the  amendments  were  put  together
 and  negatived.

 SHRI  JYOTIRMOY  BOSU:  We
 calleq  for  a  Division.

 MR.  CHAIRMAN:  No  amendment
 Was  put  to  vole  separately.  With  the
 sense  of  the  House,  all  the  amend-
 menis  were  put  to  vote  together  and
 lost.  If  Mr.  Daga  had  said  that  he
 wanted  his  amendment  to  be  put  to
 vote  separately,  it  could  have  been
 put  separately.  He  does  not  want  to
 press  his  amendment,

 All  the  amendments  were  put  to
 vote  together  and  negatived.  So,  all
 the  amendments  to  clause  3  are  lost.

 Now,  the  question  is:

 “That  Clause  3  stand  part  of  the
 Bill”  Let  the  Lobbies  be  cleared.

 The  lobbies  are  now  cleared.  The
 question  is:

 “That  Clause  3  stand  part  of  the
 Bill.”
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 The  motion  was  adopted.

 Clause  3  was  added  to  the  Bill.

 Clause  4—(Insertion  of  new
 3  A  and  3B.)

 section

 SHRI  R.  R.  SHARMA:  I  beg  ४०
 move:

 Page  2,  lines  4]  and  42,—

 for  “as  many  regional  officers”

 substitute—

 “not  more  than
 Officers”  (5).

 5त्तप्ा  M.  C.  DAGA:

 three  regional

 I  beg  to  move:

 Page  2,  line  33,—

 for  “seven”  substitute  “three”  (9).

 Page  2,  line  39,—

 omit  “shal]  not  be  entitled  to  any
 salary,  but”  (l0).

 SHRI  MANORANJAN  HAZRA:  I
 beg  to  move:

 Page  2,  line  3i,—

 after  “fit”  insert—

 “fifty  per  cent.  of  whom  shall
 be  representatives  of  the
 organised  bodies  of  artists,
 technicians,  employees  of
 cultural]  institutions,”  (20).

 Page  2,  lines  4  and  42,—

 for  “(4)  At  each  regional  centre,
 there  shall  be  as  Many  regio-
 nal  officers”

 substitute—

 “(4)  At  each  regional  Centre,
 there  shall  be  two  paid  mem-
 bers  (wholetime)  of  the
 Board,  who  have  got  profound
 knowledge  in  literature,  his-
 tory,  culture  and  customs  of
 the  region  concerned  and  not
 less  than  two  regional  offi-
 cers  who  shal]  constitute
 regional  Committees  together
 with  the  honorary  members”,
 (2I)
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 Page  3,—

 Omit  lines  39  to  20  (33)

 चनो  राम  रतन  वर्मा  समाप्ति  महोदय,
 जैसा  कि  मैं  ने  पहले  कहा  है,  इस  में  सरकार

 पर  बहुत  धन  ते  केसरी  खर्चा  बड़ेगा  |  भ्रम  मान-

 नीव  सदस्य,  श्री  ढाका,  मेरी  बात  का  समर्थन
 कर  रहे  थे।  पता  नही,  उन्हांने  प्रगति  एमैंडा-
 मेट  को  क्यों  वापिस  ले  लिया  ।  मैं  प्रीत।

 एमेडमेट  को  प्रैस  करता  हु  भोर  म्,  महोदय
 से  प्रा ग्रह  करता  हू  ि  वह  इस  को  स्वीकार

 करे  |

 SHRI  M  0.  DAGA  Here  a  new  sec-
 tion  3A  is  being  inserted  Here  it  i9
 said

 'Fo-  the  purpose  of  enabling  the
 Board  to  efficiently  discharge  ts
 functions  the  Central  Govern-
 ment  may  appoint  .

 Who  should  make  the  .opointment”
 Should  the  Central  Government  make
 the  appointment  or  should  the  Board
 make  the  appointment”?  The  functions
 are  to  he  discharged  by  the  Board  but
 the  appointments  are  made  hy  the
 Central  Government  Why  ४8  it  ४०"
 After  all  it  4  the  Board  which  has  to
 discharge  its  function,  and  vou  sa.
 that  the  Bou~d  shall  =  efficrently  ais-
 charge  its  function,  and  examine  the
 films  in  different  languages  unde:  this
 Act  and  for  that  the  Centra’  Gov-
 ernment  May  appoint  as  man,  asses-
 sons  as  it  thinks  fit’  After  all,  the
 Board  is  meant  to  discharge  the  duties
 So,  it  is  the  Board  which  shculd  ap-
 point  the  assessors  Then,  why  ‘as
 man,  assessors  as  it  thinks  fit’  Three
 should  be  enough  If  you  make  it  7
 what  will  be  the  expenditure?

 Then,  you  come  to  sub-clause  (2)
 which  says:
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 When  you  have  said,  ‘The  assessors
 shall  receive  such  fees  or  allowances
 as  may  be  prescribed’,  where  is  the
 necessity  for  the  words  ‘The  assessors
 shall  not  be  entitled  to  ony  salary’
 What  ३8  the  purpose  of  ‘hese  words
 You  have  the  Bill  with  you  kindly
 look  into  it  and  see  how  the  Bill  ८5
 brought  befo-e  the  Parliament

 SHRI  MANORANJAN  HAZRA
 ({Arambagh)  I  have  already  moved  mv
 amendment  No  20  which  593  %
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 after  ‘fit’  insert—

 after  ‘fit’  insert —
 Ly  fifty  per  cent  of  whom  shall!  be

 representatives  of  the  crganiz-
 ed  bodies  of  artists  techm-
 cians,  employees  of  cultural
 institutions  "

 l  think  the  idea  of  m,  amendment  is
 clear  and  I  do  not  want  to  make  8
 lengthy  speech

 My  next  amendment  No  2)  wants

 “At  each  regional  centre,  there
 Shall  be  two  paid  members  (‘vhole-
 time)  of  the  Boird  who  have  got
 pofound  knowledge  in  iiterat  irc
 history  culture  and  customs  of  the
 region  concerned  and  not  Jess  than
 two  regional  officers  who  shal)  const:
 tute  the  regional  Committees  to-
 rether  with  the  honorary  Mem-
 hers”

 The  idea  Is  cho  oF

 My  third  amendment  No  ho  is  Page
 3  omit  lines  3  to  20

 These  are  my  amendments  I  want  a
 cutegoiical  answer  from  the  Minisie~
 and  I  hope  he  will  enlgoten  me  in  this
 respect

 SHRI  7  K  GUJRAI.  So  far  as  my
 friend.  Shr  Harra’s  amendments  are
 concerned,  they  are  more  or  less  re-
 petitive  As  I  have  already  explained,
 the  scheme  of  the  Bill  's  fo  try  to
 introduce  the  element  of  whole-time
 membe-s  because  on  the  basis  of  the
 Khosla  Committee  recommendations
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 {Shri  L  छू  Gujral]  MR.  CHAIRMAN:  I  will  now  put

 we  have  come  to  definite  conclusions
 thai  it  is  not  possible  for  us  to  func-
 tion  ag  it  is,  on  the  basis  of  honorary
 members  only.  That  is  why  all  the
 amendments.  But  what  Mr.  Hazra's
 amendment  suggests  will  defeat  the
 scheme  itself,  Therefre,  I  regret  I
 cannot  accept  it.

 Shri  R.  R.  Sharma's  amendment
 also  is  similor  to  the  one  of  Shri  Hazra.
 We  have  experimented  over  a  num-
 ber  of  years  on  the  basis  of  honorary
 members  and  we  have  not  succeeded.
 That  is  why  we  have  set  up  the  Khosla
 Committee  on  the  basis  of  whose  re-
 commendations  we  are  amending  this
 law.  We  want  to  Introduce  en  element
 of  whole-time  members.  My  friend
 Mr.  Daga  was  very  much  worried
 about  one  thing:  Why  this  legal  quibble
 as  to  whether  assessors  should  be  paid
 or  not  paid?  It  is  made  clear  that
 assessors  are  not  going  to  be  whole-
 time  members;  asses<ors  are  going  to
 be  there  whenever  they  are  calleg  to
 assess  a  film;  they  will  get  allowance.
 That  is  the  main  spirit  behind  the  Bill.

 SHRI  R.  R.  SHARMA:  He  i«  confused
 with  the  word  ‘salavy’  and  ‘allowances

 SHRI  I.  K.  GUJRAL:  Mr.  Daga
 has  a  legal  mind,

 SHRI  M.  C.  DAGA:  You  have  given
 the  provision  that  the  assessors  will
 be  appointed  by  the  Board.  They  will
 not  get  salary.  Why  do  you  put  the
 words,  receive  such  fees  and  allow-
 ances  as  may  be  prescribed?  What  is
 the  necessity  for  this?  You  say  al-
 ready,  fees  and  allowances,  as  pres-
 cribed  in  the  rules.

 SHRI  I.  K  GUJRAL:  I  ५४४९  theady
 said  about  this.  This  is  merely  legal
 quibble.

 MR.  CHAIRMAN:  I  will  row  put
 Amendment  No.  5  of  Shri  Sharma  to
 the  vote  of  the  House.

 Amendmen;  No.  §  was  put  and
 negatived

 amendments  Nos.  9  ang  0  by  Shri
 Daga  to  the  vote.

 AN  HON.  MEMBER:  He  wanted  to
 withdraw.

 SHRI  ॥&  C.  DAGA:
 to  withdraw.

 MR,  CHAIRMAN:  Is  it  the  plea-
 sure  of  the  House?

 SHRI  JYOTIRMOY  BOSU:  No,  Sir.

 MR.  CHAIRMAN:  All  right,  I  will
 put  the  amcmdments  to  vote.

 I  want  leave

 Amendments  No.  9  and  0  were  put
 and  negatived,

 MR,  CHAIRMAN:  I  will  now  put
 amendments  Nos.  20,  2]  and  22  to  the
 vote  of  the  House,

 Amendments  Nos.  20,  2]  and  22  were
 put  and  engatived,

 MR.  CHAIRMAN:  So,  the  amend-
 ments  are  negatived,

 The  question  is:

 “That  Clause  4  stand  part  of  the
 Bill,”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill,

 MR.  CHAIRMAN:  Now  we  take  up
 the  next  item  on  the  Agenda-halfein
 hour  Discussion.

 7.30  brs.

 HALF-AN-HOUR  DISCUSSION

 Carrzata  ror  ALLOTMENT  AND  QUANTITY
 or  Foopcramms  ALLoTTep  To  Sates
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 MR.  CHAIRMAN:  Now  we  may
 take  up  half-an-hour  discussion,  Shri
 Ramavtar  Shastri.

 {De  Hewny  Ausra  in  the  Chair).


